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4.6.02 	Orithe prayer of learned counsel for 
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B.K. Sarma, 	learned Sr. 	counsel for the 
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, applicant 	for adjournment of the case 1  Mr. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.62 of 2002 

Original Application No.68 of 2002 

Original Application No.\,2 	of 2002 

Original Application No.69 of 2002 

Original Application No.70 of 2002 
C' 

And 
P Original Application No.151 of 2002 

Date of decision: 	This the 19th 	day of August 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

O.A.No.62/2002 

1. Smt Usham Kamila Devi 
2. Md. Abdul Kalam Shah 
3. Sri Thokchom Basanta Singh 

All are working as Computer in the 
H Office of the Directorate of Census Operations, 

Manipur, 	Imphal. 	. 	 . ...... Applicants 
By Advocates Mr B.K. Sharma, Mr S. Sarma, 
Mr U.K. Nair and Ms U. 	Das. 

- versus - 

 The Union of. India, represented by the 
Secretary to the Government of India, 
Ministry of Home Affairs, 
New Delhi. 

 The Registrar General of India, 
New Delhi. 

3 The Director of Census Operations, 
Manipur, 	Imphal. 

4. The Assistant Director of Census Operations, 
Manipur, 	Imphal. 	 Respondents 

By Advocates Mr A. 	Deb Roy, 	Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I Chowdhury and Mr B.C. Das. 

.1 O.A.No.68/2002 

 Shri Bimalananda Das, 
S/o Shri Amalananda Das, 
Resident of Village Mirza, 
P.S.- Palashbari, 	Kamrup, Assam. 

 Shri Nagen Rabha, 
S/o Shri Bipin Rabha, 

Village- Shar Khari, 	P.O.- Loharaghat, 
P.S. Palashbari, 	Kamrup, Assam. 

 Shri Arjun Baruah, 
S/o Shri Arjun Baruah, 
P.O.& Village- Arikuchi, 
Nalbari., 	Assam. 	. 	. 	 ...... Applicants 

JBy Advocates Mr M. Chanda, Mrs N.D. Goswami 
and Mr G.N. Chakraborty. 

- versus - 
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I/ The Union of India, through the 
Secretary to the Government of India, 
Ministry of Home Affairs, New Delhi. 
The Registrar General of Census OperatiOnS 
New Delhi. 
Shri J.K. Banthia, 
Registrar General of Census Operations, 
New Delhi. 
The Director Census Operations, 
Assam, G.S. Road, Guwahati. 
The Deputy Director of Census Operatiofls 
Assam, G.S. Road, Guwahati. 
Shri N.C. Sen, 
Deputy Director of Census Operations 
Assam, G.S. Road, Guwahati. 	 ......Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

O.A.No.2/2002 
Shri Bikul Chandra Hazarika, 
S/o Late Bhanashyam Hazarika, 
P.S. Kampur, District- Nagaon, Assam. 	......Applicant 

By Advocates Mr M. Pathak and Mr D. Barua. 

- versus - 

The Union of India, through the 
Secretary to the Government of India, 
Ministry of Home Affaris, New Delhi. 
The Registrar of Census Operations, 
New Delhi. 
The Director of Census Operations, Assam, 
G.S. Road, Guwahati. 
The State of Assam, represented through the 
Secretary to the Government of Assam, 
Personnel (B), Dispur, Guwahati. 	......Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

O.A.No.69/2002 
Shri Tara Charan Kalita, 
S/o Shri Samudra Kalita, 
Resident of village No.1 Jiakur, 
P.0.-Kukurmara, District- Kamrup, Assam. 
ByAdvocates Mr N. Chanda, Mrs N.D. Goswami and 
Mr G.N. Chakraborty. 

versus - 

The Union of India, through the 
Secretary to the Government of India, 
Ministry of Home Affairs, New Delhi. 
The Registrar General of Census Operationsi 
New Delhi. 
Shri J.K. Banthia, 
Registrar General of Census Operations 
New Delhi. 
The Director ofCensus Operations 
Assam, G.S. Road, Guwahati. 
The Deputy Director of Census OperationS 
Assam., G.S. Road, Guwahati. 
Shri N.C. Sen, 
Deputy Director of Census Operations, 

v 	Assam, G.S. Road, Guwahati. 	
Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 
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O.A.No.70/2002 
	 I 

Smt Ratna Bhattacharjee 
Shri Karuna Ram Das 

Working as Computer/Assistant Compiler 
respectively in the Office of the 
Director of Census Operations, 
Assam, Guwahati (since terminated). 	......Applicants 

By Advocates Mr M. Pathak and Mr D. Barua. 

- versus - 

The Union of India, 
Through the Secretary to the 
Government of India, 
Ministry of Home Affairs, 
New Delhi. 
The Registrar General of India, 
New Delhi. 
The Director of Census Operations, 
Assam, 
G.S. Road, Guwahati. 
The Deputy Director of Census Operations, 
Assam, 
G.S. Road, Guwahati. 
The Assistant Director of Census Operations, 
Assam, Guwahati. 	 Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

O.A.No.151/2002 

Shri Indrajit Das, 
S/o Late Jitendra Lal Das, 
C/o Miss Chandana Das, 
Bishnupur, Guwahati 	 Applicant 

By Advocates Mr M. Chanda, Mrs N.D. Goswami 
and Mr G.N. Chakraborty. 

- versus - 
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The Union of India, through the 
Secretary to the Government of India, 
Ministry of Home Affairs, 
New Delhi. 
The Registrar General of Census Operations, 
New Delhi. 
The Director of Census Operations, 
Assam, 

G.S. Road, Guwahati. 
The Deputy Director of Census Operations, 
Assam, G.S. Road, Guwahati. 
Shri N.C. Sen, 
Deputy Director of Census Operations, 
Assam, G.S. Road, Guwahati. 
The Assistant Director of Census Operations, 
Assam, Office of the Director of. Census Operations, 
Assam, G.S. Road, Guwahati. . 	 ...... Respondents 
Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 
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OR D E R 

CHOWDHURY. J. (v.C.) 

All these applications were taken up together for 

consideration, since it involves commonality both in facts 

and law as well. 

The basic 	issue pertains 	to absorption of 

retrenched Census employees of 1991. All the applicants 

were engaged during the Census Operations and they were 

retrenched when the Census Operation was over. 

The three applicants in O.A.No.62 of 2002 are 

working as Computer in the Office of the Director of 

Census Operations, Manipur. The three applicants knocked 

the door of this Tribunal for their absorption under the 

respondents on commencement of 2001 Census. They preferred 

three separate applications before this Tribunal which 

were registered and numbered as O.A.No.89 of 2000, O.A. 

No.363 of 1999 and O.A.No.51 of 2000. It was pleaded that 

those O.A.s were disposed of by this Tribunal with the 

direction on the respondents for appointment of the 

applicants against available vacancies. The respondents 

submitted Review Applications and sought for review of the 

Judgment and Order of the Tribunal. By order dated 

11.1.2001 all the Review Applications were dismissed. The 

respondents thereafter preferred Writ Petitions before the 

High Court assailing the order of the Tribunal. By a 

common Judgment and Order dated 7.6.2001 the High Court 

dismissed all the seven Writ Petitions. The full text of 

the operative part of the Judgment and Order dated 

7 . 6 . 2 001 .......... 
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7.6.2001 is reproduced below: 

"While dismissing the writ petitioflS we 
hereby direct the petitioners to carry out the 
directions given by the CAT within two weeks. 
However, we, as a matter of abundant caution, make 
it clear that the petitioners would offer the 
vacancies to the retrenchees according to their 
length of service. A person with longer length of 
service in a particular category would be offered 
the job first and then the other retrenchees in 
that order. After exhausting the retrenchees, if 
there are still more vacancies available, those may 
be filled by any other method provided under the 
Rules. These directions would be applicable to all 
the retrenchees irrespective of whether or not they 
were applicants before the CAT." 

	

4. 	By order dated 30.7.2001 the three applicants in 

O.A.No.62/2002 were re-engaged as Compiler, they being the 

seniormost retrenched employees of 1991 Census, subject to 

the following conditions: 

11 1) Their re-engagement will not bestow upon them 
any right for regularisation in the posts in which 
they are appointed and in any other posts and 
their services shall be terminated at any time 
without assigning any reason thereof; 

As the posts are created to attend to the 
additional work of Census of India 2001 and likely 
to be discontinued on or before 20.2.2002 their 
services 	shall 	stand 	terminated 	on 	the 
discontinuation/abolition of the temporary posts 
created for Census of India 2001 and the Govt. 
shall have no liability thereafter. 

The re-engagement is given strictly as per 
seniority as per the directions of the Hon'ble High 
Court in the aforesaid order against the available 
vacancies." 

Being aggrieved by the action of the respondents for 

engaging them for limited period instead of regularising 

them, the applicants moved this Tribunal assailing the 

legitimacy of the action of the respondents. 

	

5. 	In O.A.No.68 of 2002 the three applicants were 

engaged by the respondents in connection with the 1991 

Census work. They continued to work in the department and 

their services were terminated in December 1993. They 

assailed the order of termination before the Tribunal in 

L-1—.1---O.A.No.269 of 1993. The Tribunal by Judgment and Order dated 

5.6.1998........ 
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5.6.1998 disposed of said O.A. directing the respondents 

to act as per law enunciated by the Apex Court in Union of 

India Vs. Dinesh Chandra Saxena, reported in 1995 (29) ATC 

585. The applicants made representation before the 

authority. Failing to get appropriate remedy all the 

applicants including applicant Nos.l and 2 again moved the 

Tribunal by filing O.A.No.161 of 1999. By Judgment and 

Order dated 16.2.2000 the Tribunal directed the 

respondents to absorb the applicants in vacancies that 

would occur for census operations of 2001. Similarly, the 

applicant No.3 also preferred O.A.No.76 of 2000 before the 

Tribunal, which was also disposed of on 25.2.2000 in 

similar fashion. The respondents, however, took steps for 

appointing persons by transfer on deputation to. fill up 

the posts available for census of India 2001. At that 

stage, the three applicants alongwith one Harish Chandra 

Rabha moved the Tribunal assailing the methodology of 

recruitment for filling up vacancies of the 2001 Census 

overlooking their case for absorption. The matter was 

finally disposed of by Judgment and Order dated 6.2.2002 

in 0.A.No.142 of 2000. The Tribunal held that the case was 

squarely covered by the decision of the Tribunal finally 

merged in the decision rendered by the Gauhati High Court 

in WP(C) Nos.2531/2001, 2532/2001, 2533/2001, 2534/2001, 

2535/2001, 2536/2001 and 2537/2001 on 7.6.2001. By the 

impugned order dated 28.2.2002 the applicants' services 

were discontinued with effect from the afternoon of 

28.2.2002. Hence the three applicants moved the 

O.A.No.68/2002 assailing the legitimacy of the order dated 

28.2.2002. 
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The other four applications namely, Q.A.No.2/2002,, 

O.A.No.69/2002, O.A.No.70/2002 and O.A.No.151/2002 are 

also factually similar. Therefore, further discussions on 

these cases are not made. 

The respondents contested the case and submitted 

their written statements. In the written statements the 

respondents pleaded that as per the order of the Tribunal, 

the applicants were ordered to be appointed against Census 

related posts and they were appointed against Census 

posts only and their services were terminated as soon as 

the Census Operation was over. 

We have heard the learned counsel for the parties 

at length. After the decision rendered by the High Court 

in WP(C) Nos.2531, 2532, 2533, 2534, 2535, 2536 and 2537 

of 2001 vide Judgment and Order dated 7.6.2001, the matter 

stood concluded. All the decisions rendered by the Central 

Administrative Tribunal got merged in the decision of the 

High Court. The High Court upheld the decision of the 

Central Administrative Tribunal and concurred with the 

reasoning adopted by the Tribunal. The matter did not end 

there. The High Court further directed the respondents to 

offer vacancies to the retrenchees according to length of 

service. The person with longer length of service in a 

particular category was to be offered job first than 

other retrenchees. After exhausting the retrenchees, if 

more vacancies came to surface, the authorities were 

directed to fill up the posts by other methodology 

provided by the Recruitment Rules. The High Court 

clarified that order and stated that the Judgment and 

Order of the High Court dated 7.6.2001 would be applicable 

to ....... 
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to all the retrenchees irrespective of whether or not they 

were applicants before the Tribunal. Retrenchees mean 

persons who were retrenched in 1991 Census. The Tribunal, 

more particularly the High Court also referred to the 

decision rendered by the Supreme Court in Government of 

Tamil Nadu and another Vs. G. Mohamed Ammenudeen and 

others, reported in (1997) 7 SCC 499. As per the letter 

and spirit of this decision, the retrenchees were to be 

absorbed in terms Of the direction issued by the High 

Court in conformity with the principles laid down in Md. 

Ammenudeen (Supra). In Dinesh Chandra Saxena (Supra), 

on the fact situation the Supreme Court was not inclined 

to issue a direction for framing any scheme for 

regularisation of those persons, more so since they were 

engaged on contract basis for a limited period on a fixed 

pay. Nevertheless, the Supreme Court directed the 

Directorate of Census Operations, Uttar Pradesh to 

consider the retrenched employees for direct recruitment 

in regular posts in the Directorate of Census Operations, 

Uttar Pradesh in the manner indicated in the judgment. 

Therafter the Supreme Court had the occasion to deal with 

the matter in G. Mohamed Ammenudeen and others (Supra) in 

Civil Appeal No.810 of 1998. The Supreme Court passed an 

interim order on 11.3.1999 directing respondent authority 

to frame a scheme to absorb the respondents (in C.A.810/ 

1998) and other employees who were retrenched' and who were 

similarly placed. The Supreme Court in the aforesaid order 

noted the peculiarity of service of the Census employees 

who were engaged for • a limited duration and thereafter 

they were retrenched on completion of the project, thereby 

losing both the employment and their position in the 

queue in the employment exchange. The respondent authority 

was........... 
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was accordingly directed to work out a schere for their 

absorption. The record of the proceedings of the Supreme 

Court dated 11.3.1999 in C.A.No.810/1998 was reported in 

2001 (9) SCC 750. Sequel to the order of the Supreme 

Court, the State of Tamil Nadu prepared a scheme and 

submitted before the Supreme Court. The Government O.M. 

No.144 dated 11.8.1999 was brought to the notice of the 

Supreme Court, which reads as follows: 

Retrenched employees of the Census 
Organisation in Tamil Nadu with not less than six 
months' service were placed in priority (iii) list 
under Group III for employment assistance through 
employment exchanges. 

A period of three years was ordered to be 
excluded in computing their age for appointment 
through the Tamil Nadu Public Service Commission 
and the employment exchanges, provided they had 
rendered temporary service of at least six months 
in the Census Organisation of this State. 

The rule of reservation was to be 
followed in making the appointment of retrenched 
census employees." 

The matter was finally disposed of by the Supreme Court by 

Judgment and Order dated 28.9.1999 ((1999) 7 SCC 499). 

The Supreme Court, on consideration of all the materials 

on record found that clauses (i) and (ii) of 

aforementioned O.M. would cause hardship and would not be 

workable and accordingly directed the State Government to 

delete these two conditions and ordered that all that may 

be insisted upon was that retrenched employees of Census 

Department could be placed in Group IV and the condition 

relating to the exclusion of three years from their age 

was to be deleted. The matter again came up before the 

Supreme Court in Contempt Petition (C) No.103 of 2000 etc. 

(in CA No.810/1998) in N. Palani Vs. Thiru A.P. Muthuswami 

and another, reported in (2001) 9 SCC 748. The Supreme 

Court as per order of the Supreme Court issued 

Notification........ 
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Notification to the following effect vide GOMs No.144, 

P&AR dated 11.8.1999: 

"(a) All the retrenched employees of Census 
Organisation shall be placed in priority (iii) list 
under Group IV for employment assistance through 
employment exchanges for sponsoring against the 
vacancies arising in State Government, local bodies 
and public undertakings. 

(b) 	The 	retrenched 	employees of Census 
Organization shall be shall be exempted from the 
age-limit prescribed in the relevant Service Rules 
governing the posts in which they are to be 
appointed. This concesssion shall apply only to the 
retrenched employees of 1991 Census." 

The Supreme Court found that clause (a) was not justified, 

by asking that ex-employees were to be sponsored again by 

employment exchanges and that condition would not be in 

conformity with the order of the Supreme Court. The 

Supreme Court accordingly directed that the proper course 

would be to consider their cases as retrenched employees 

- in a separate category and work out a scheme to fit them 

against appropriate posts. It may be mentioned that all 

the aforesaid cases relate to appointment made by the 

State Governments for the purpose of assisting and 

conducting the census and in that context the Supreme 

Court directed the State Government. 

9. 	Admittedly, the applicants in these applications 

were engaged by the respondents alone. The directions were 

issued for absorption of the retrenched employees. We find 

no justification for giving any narrow, constricted, rabid 

and abtruse restrictions to the judgment of the court. The 

respondents sought to mean as it the a1recLior' 

confined for vacancies of Census Operation of 2001. 

Whatever misgivings could have been there was cleared 

by the decision of the High Court in WP(C) Nos.2531, 2532, 

L 
2533, 2534, 2535, 2536 and 2537 of 2001. The High Court 

referred to the decision of G. Mohamed Arnenudeen and 

others (Supra) and directed to offer vacancies to 

retrenchees .......... 
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retrenchees according to their length of service and 

only after exhausting retrenchees if there were still 

vacancies available those could be filled as per the 

Recruitment Rules. Appointment by Recruitment Rules itself 

means regular appointment and not appointment by way of 

stop-gap arrangement. The contention of the respondents 

that the claim of the applicants was to be confined to the 

Census posts alone and therefore, the judgment was not 

meant to be used for regular absorption, in our view is 

an ultra-technical attitude. In this connection it would 

be appropriate to recall the observation of Bose, J. in 

State of U.P. Vs. Mohd. Nooh, reported in 1958 SCR 595 

(613 and 614), where he observed 

.. .............Justice should, in my opinion 
be administered in our courts in a common sense 
liberal way and be broad-based on human values 
rather than on narrow and restricted considerations 

H 	 hedged 	round 	with 	hair-splitting 	technicali 
ities.............. 

The High Court direction was not confined only to 

the applicant, but to all retrenched employees 

irrespective of whether they were applicants before the 

Tribunal or not. The order was made for absorption of the 

Census retrenched employees in the light of the judgment 

rendered bythe Apex Court in Mohamed Ammenudeen (Supra). 

As stated earlier the decision of the Tribunal was 

subject to judicial review under Article 226. The 

respondents went for such judicial review before the High 

Court and judgment was rendered by the High Court at the 

instance of the respondents. The Judgment and Order 

rendered by the Tribunal was merged with the decision of 

the High Court alone and is subsisting and operative and 

therefore, capable of enforcement. The Constitution Bench 

in Collector 	of 	Customs, 	Calcutta Vs. 	East 	India 

Commercial Co. Ltd,  reported in (1963) 	2 SCR 563 (568) 

made......... 
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made the following observation: 

The question therefore turns on whether the 
order of the original authority becomes merged in 
the order of the appellate authority even where the 
appellate authority merely dismisses the appeal 
without any modification of the order of the 
original authority. It is obvious that when an 
appeal is made, the appellate authority can do one 
of the three things, namely, (i) it may reverse the 
order under appeal, (ii) it may modify that order, 
and (iii) it may merely dismiss the appeal and thus 
confirm the order without any modification. It is 
not disputed that in the first two cases where the 
order of the original authority is either reversed 
or modified it is the order of the appellate 
authority which is the operative order and if the 
High Court has no jurisdiction to issue a writ to 
the appellate authority it cannot issue a writ to 
the original authority. The question therefore is 
whether there is any difference between these two 
cases and the third case where the appellate 
authority dismisses the appeal and thus confirms 
the order of theoriginal authority. It seems to us 
that on principle it is difficult to draw a 
distinction between the first t wo kinds of orders 
passed by teh appellate authority and the third 
kind of order passdby it. In all these three cases 
after the appellate authority has disposed of the 
appeal, the operative order is the order of the 
appellate authority whether it has reversed the 
original order of modified it or confirmed it. In 
law, the appellate order as an appellate order of 
reversal or modification. 

The Supreme Court interpreted the aforesaid case in the 

light of Sections 96, 100 and 115 of the Civil Procedure 

Code, 1908. The Doctrine of Merger is applicable in the 

case of a decision rendered by a Tribunal resolved by the 

decision of the superior court. Powers of adjudication, 

ordinarily vested in courts are now being exercised under 

the law by Tribunals and other constituted authority. In 

S.S. Rathore Vs. State of M.P., reported in (1989) 4 SCC 

582, it was, in fact held that there was no justification 

for bringing any distinction between Courts and Tribunals 

with regard to the principle of merger. 



ex 
\ 

13 

12. 	In view of the clear pronouncement by the Tribunal 

and subsequently upheld by the High Court we asked Mr K.N. 

Choudhury, learned counsel for the respondents as to 

whether the matter could be resolved by the authority. Mr 

K.N. Choudhury in course of hearing placed before us a 

communication sent by Deputy Registrar General of India, 

vide Memo dated 15.7.2002. The full text of the 

communication is reproduced below: 

'I am directed to refer to your letter 
No.DCO(E)175/2000/5782 dated 5.7.2002 and to say 
that the following concessions are already 
available to those employees who were temporarily 
engaged purely on ad-hoc and temporary basis 
against the short term posts created in connection 
with the Census and whose services were terminated 
after abolishing the temporary posts. 

As per the judgement of the Hon'ble Supreme 
Court of India, dated 24.02.1995 in Civil 
Appeal No.73169 of 1991 Union of India & 
Ors. Versus Dinesh Kumar Saxena & Ors. the 
retrenched Census employees are entitled to 
be considered along with general candidates 
for appointments in any regular vacancies if 
such employees are otherwise qualified and 
eligible for the posts. For this purpose the 
length of 	temporary 	service of such 

H  employees in the Census department shall be 
considered for relaxing the age for such 
appointment. 

In terms of the order dated 7th June, 	2001 
passed by the Hon'ble High Court, Guwahati. 

H  in Writ petition No.2531/2001 to 2537/2001, 
the retrenched Census employees are entitled 
to be temporarily re-engaged against the 
vacant temporary posts created in connection 
with Census, 2001 in the order of their 
seniority i.e. a person with longer length 
of service in a particular category would be 
offered the job first and then the other 
retrenchees in that order. 

It is also submitted that the applicants to 
the aforementioned OAs can not be regularized 
against the regular vacancies in view of the 
following as per the advice from Deptt. of 
Personnel & Training:- 

1. Recruitment to the regular posts is made in 
accordance with the Recruitment Rules which 
are framed under Article 309 of the 
Constitution of India. The recruitment 
rules for regular appointment can not be 

dispensed......... 
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dispensed withfor regularising the persons 
engaged for short-term work. Any relaxation 
would have far-reaching adverse 
implications in several Ministries/Depart-
ments under the Government and in other 
parts of the country. 

Appointment to the regular posts is made 
through the prescribed channels viz. Staff 
Selection Commission. Further, presently 
recruitment to the regular vacant posts can 
not be done without obtaining clearance 
from the Screening Committee of the concern-
ed Ministry. Besides this, 	the other 
formalities mt he direct recruitment 
procedure are also to be complied with viz. 
following the post-based roster, etc. 

Government 	policy 	is 	to 	right-size 
manpower. It would not be proper to provide 
regular jobs without work. 

Regularization of the short-term employees 
bypassing the recruitment rules and Staff 
Selection 	Commission, 	etc. 	would 	be 
violation of Art. 16 of the Constitution. 

In view of the above circumstances, it will not 
be possible to appoint directly the applicants of 
the above mentioned O.A.s in regular vacancies. You 
may accordingly apprise the position to the HOn'ble 
Tribunal through the concerned Govt. counsel." 

13. 	It seems the authority decided to re-write the 

judgment of the Tribunal merged with the decision of the 

High Court. In our view the respondents acted in a most 

illegal fashion inattempjing to sit overthe judgment: of the 

Tribunal that merged with the judgment of the High Court. 

The 	respondents acted 	contumaciously in 	its 	bid to 

circumvent 	the judicial 	decisions. Seemingly, the 

respondents acted to stonewall a judicial decision 

obdurately contrary to the scheme of the Constitution and 

the spirit of the Rule of Law. The administration is not 

to sit in an appeal against a judicial order nor should it 

attempt to emend 	or revise a judicial decision. :The:: 

functional utility of the Constitutional edifice is need9d 

to be ensured and not to be downgraded. The High court 

order in clear terms observed that only after exhausting 

the........ 
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the retrenchees, if there are still more vacancies 

available, those may be filled by any other method 

provided under the Rules. Rules mean Recruitment Rules. A 

judicial decision given by a competent court was not meant 

to be flouted in this fashion. 

A Government and for that matter the public 

officials under the Indian Constitution are not above Law. 

A. Government is not the Government of men, but of law. The 

maxim The King can do no wrong" is anathema to the 

Constitutional Scheme. There is equality before the Law. 

and equal protection of laws. The Government and the 

public authorities are subject to jurisdiction of Courts 

and Tribunals. They are not immune from the odinary legal 

process. 

The Indian Parliament . enacted the Administrative 

Tribunals Act, 1985 to provide for the adjudication or 

trial by Administrative Tribunals of disputes and 

complaints with respect to recruitment and conditions of 

service of persons appointed to public services and posts 

in connection with the affairs of the Union or of any 

State. The decision of the Tribunal is final and binding 

subject to judicial review by the higher constitutional 

courts. To permit the Executive to review or to reverse 

such decision would amount to interference with the 

exercise of judicial function. It would amount to 

subjecting the decision of the Tribunal and Court to the 

scrutiny of the Executive which does not countenance with 

1 1 the scheme of independence of the judiciary and rule of 

law. The Execut.ive is to obey the judicial decision. The 

Judgments and Orders of the Tribunal in these cases were 

upheld by the High Court and the same attained finality. 

II 
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when the High Court had passed an order which 

attained finality, question of obtaining clearance from 

the Screening Committee of the concerned Ministry or 

dispensation and/or approbation from the concerned 

Ministry do not arise. 

The plea raised by the respondents to avert the 

decision of the court is incompatible and anthithetic to 

rule of. law. The plea of administrative expediency will 

not provide lee way on the authority to bye pass the 

decision of the competent court. Needless to state that 

those who rouse the hornet's nest should not complain of 

being stung as was observed by 0. Chinnappa Reddy J. in B. 

Prabhakar Rao and Ors. Vs. State of Andhra Pradesh and 

Others1985 (Supp) SCC 432. In this context it would be 

apt to recall the statement of Lord Denning M.R. in 

Bradbury Vs. London Borough of Enfield (1967) 3 All 

England Report 434: 

"It has been suggested by the chief education 
officer that, if an injunction is granted, chaos 
will supervene. All the arrangements have been made 
for the next term, the teachers appointed to the 
new comprehensive shcools, the pupils allotted 
their places and so forth. It would be next to 
impossible, he says, to reverse all the 
arrangements without complete chaos and damage to 
teachers, pupils and public. I must say this : if a 
local authority does not fulfil the requirements of 
the law, this Court will see that it does fulfil 
them. It will not listen readily to suggestions of 
"chaos". The department of education and the 
council are subject to the rule of law and must 
comply with it, just like be obeyed; but I do not 
think that chaos will.. result. The evidence 
convinces me that the "chaos" is much 
overstated.... I see no reason why the .position 
should not be restored, so that the eight schools 
retain their previous character until the statutory 
requirements are fulfilled. I can well see that 
there may be a considerable upse.t for a number of 
people, but think it far more important to uphold 
the rule of law............ 
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If the authority acts incongruously in disregarding 

the direction of the court law is not debilitated and the 

court will not be unnerved in compelling the authority to 

abide by the law upholding the rule of law is no less 

important. 

For all the reasons stated above we set aside the 

orders dated 28.2.2002 passed by the respondents in the 

above 0.A.s and direct the concerned authority to take 

appropriate measure to absorb the applicants including the 

other retrenched employees as per the direction of the 

High Court expeditiously and preferably within four months 

from the date of receipt of the order. 

The applications are accordingly allowed. The 

respondents are ordered to pay cost of Rs.1030/- (Rupees 

one thousand only) each to the applicants. 

C S 
K. K. SHARMA ) 	 ( D. N. CHOWDHURY 

ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

n km 
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IN THE CENTRAL 	ADMINISTRATIVE 	TRIBUNAL 
GUWAHATI BENCH 	

/ 

0. A. N___p of 2002 

BETWEEN 

i Smt. Usham Kamila Devi, 

2 Md Abdul Kalam Shah 

3 Sri Thokchom Basanta Singh, 

All working as computor in 	the 
office of the Directorate of Census 
Operations, Manipur, Imphal 

.. Applicants 
AND 

1. The Union of India, represented by 
the Secretary to the Government of 
India, Ministry of Home Affairs, New 
Delhi 

2 	The Registrar General of India, 2/A, 
Mansing Road New Delhi 

3 	The Director of Census Operations, 
Manipur, Imphal. 

4 	The Assistant Director of Census 
Oper'ations, Nanipur, Imphal, 

Respondents 

jjILS OF APPLICATION 

1 PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE 

The OA is directed against an order issued under 

No A/12021/5/98-Apptt (Pt)/135 dated 30.7.2001 issued 

under the signature of the Respondent No 4 purportedly 

in compliance with the directions of the Honble 

Tribunal and the Hon able Gai.ihati High Court and thereby 

appointing/re-enQaging the Applicants till 28.2.2002 

1 

I 
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or till the abolition of the posts whichever is earlier 

stipulating the condition therein that the servic:es of 

the Applicants are likely to be discontinued on or 

before 22.2002. 

JuRISD:CTI0N OF THE TRIBUNAL 

The Applicants declare that the subject matter of 

the application is within the jurisdiction of this 

Hon ' b 1 e T r i bun a 1 

LIMITATION 

The 	Applicants 	further 	declare 	that 	the 

application is filed within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunals Act, 1985. 

FACTS OF THE CASE 

4.1 That the Applicants are citizens of India and as 

such they are entitled to all the rights, protections 

and privileges guaranteed under the Constitution of 

India. 

4.2 That 	the Applicants are aggrieved by a single 

order of their re—engagement in service as computor 

under the Respondents restricting the same only to 

28.2.2002. They have got a common grievance against the 

said order and the relief sought for by them in this 

appiicat:ion is also the same. As such they have file 

this application jointly and they may be permitted to 

do so in terms of Rule 4, 5 (A) of the Central 

IL 
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Administrative Tribunal (Procedure) Rule, 1987. 

4.3 That the Applicants are all eligible for Group-C 

post. Pursuant to sponsoring of their names for 

appointment against Group-C posts under the Respondents 

and pursuant to their suitability for the post of 

computors assessed by the selection committee (DPC) 

held for the purpose, they were appointed as computors 

during the Census Operation of 1991. After their such 

appointments, they discharged their duties to the 

satisfaction of all concerned. However, their such 

ser'vjces were terminated with effect from 31/12/93. It 

will be pertinent to mention here that some other 

persons were also appointed to various Group-C posts 

41 like that the Applicants under the Respondents No. 3 

and 4 and their services were also terminated with 

effect from 31.12.93. 

4.4 That two out of the aforesaid terminated employees 

had approached this Honble Tribunal by filing OA No, 

24/94 and OA No. 60/94 making a grievance against the 

said order of termination, The Applicants in the said 

two cases were Shri A.S. Stephen and Smt. Ng. Makan. 

This Honble Tribunal was pleased to pass interim 

orders protecting their services and on the strength of 

such interim orders the said two Applicants continued 

in their services, Eventually OA No, 24/94 was 

withdrawn 	by 	the Applicant there:in 	on 	getting 

employment 	elsewhere. However, OA No. 60/94 	was 

disposed 	of by a speaking order 	directing 	the 

jer 
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Respondents to consider the case of the Applicant and 

pursuant to such direction her services has been 

regularised by an order dated 231298 

	

The Applicants crave leave of this 	Hon'ble 

Tribunal to produce the copy of the said judgment 

and the order of regularisation at the time of 

hearing of this case 

4,5 That after the aforesaid decision of this Honble 

Tribunal, some of the retrenched employees under the 

Respondents No 3 and 4 had also approached this 

Hon ble Tribunal and pursuant to the order passed for 

consideration of their case as per the existing 

circulars and guidelines and so also following the 

decisions of the Apex Court, they have been appointed 

in E3roup-C. posts on regular basis.  

The Applicants crave leave of the Hon'ble Tribunal 

to refer and rely upon those cases at the time of 

hearing of this cases It will be pertinent to mention = 

here that similar pleas were raised by the same very 

Respondents as in the present case disputing the claim 

of the Applicants therein 

46 That the Applicants who are admittedly retrenched 

Censl.is employees were/ar'e entitled to get preferential 

consideration in the matter of their 

reengagernent/reemployment as per the guidelines issued 

by the Government of India from time totime However, 

the case of the Appi icants were never considered by the 

3d1  
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Respondents for their absorption against the vacancies 

bath lanq term and short term and all their requests 

for such absorption against the available vacancies 

over the years fell into the deaf ears of the 

Respondents 

4.7 That with the commencement of 2003/2301 census, 

apart from the long term vacancies in l3raup—C cadre, 

sothe short ter'm vacancies were also sanctioned. The 

Applicants being the retrencheci census employees were 

naturally expecting their reengagement against those 

vacancies. However, when nothing was done, rather 

proposal was sent for 'filling up the vacancies both on 

deputation as well as by way of adhoc promotion, the 

Applicants having no other alternative had to approach 

this Hon'ble Tribunal by filing OA No 89/2003 5  OA No, 

363/99 and OA No, 51/2030, The said OAs were disposed 

of by various orders directing appointment of the 

Applicants against available vacancies within a period 

of two months. However, the Respondents instead of 

complying with the orders so passed, preferred review 

applications making a prayer to review the said orders0 

Although durinq the pendency of the review 

appi icat ions, there was no stay order in respect of the 

orders passed in those DAs, the Respondents did not 

Implement the orders of this Hon'bie Tribunal. 

Eventually all the review applications were dismissed 

by the Hon 'bie Tribunal by a common judgment and order 

dated 111201. As against this the Respondents filed 

various writ petitions in respect of each of the 

9 
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Applic:ants and others similarly situated and those writ 

petitions were dismissed by a common judgment and 

order dated 7201 It will be pertinent to mention 

here that on an earlier cx:casion, the Applicant No 1 

had filed OA No. 182/99 and the same was disposed of 

with the direction to consider the case of the 

Applicant In terms of the said order the said 

Applicant was appointed as Asstt Compiler with •effect 

from 31,2000 by an order No C18013/i/99-IX(UKD) 

dated 312000 However, even before completion of the 

tenure of appointment, her service was terminated by an 

order dated 2522000, which was also challenged in OA 

No 89/2000. 

A copy of the order dated 25.2.2000 is annexed as 

Anne xure-A 

Since the said common judgment and order dated 

7.6.2001 contains both the orders passed by this 

Hon ble Tribunal in the DAs and the reviews 

applications, copies of the same are not annexed to 

avoid repeatation. However, a copy of the said common 

judgment and order dated 7 6 2001 is annexed as 

Annexure-'A/i. As regards the first tenure of 

appointment of the Applicants, same is not indispute 

and the Applicants crave leave of the Hon 'hie Tribunal 

to produce the c::opies of the their appointment letters 

and other related documents, if and when required. 

4.8. That the Respondent No. 4 has issued an order 

dated 30.7.2001 much after the aforesaid order of this 
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Hon'ble Courts by which the Applicants have been 

appointed as computors for the limited period upto 

2822002 with the stipulation that their services 

shall stand terminated on the discontinuation/abolitiofl 

of the posts created for Census of India, 2001 The 

said order has been issued purportedly in compliance of 

the orders of this Hon'ble Tribunal and and the Honble 

Gauhati High Court referred to above 

A copy of the said order dated 307.2001 is 

annexed as Annexure-A/2. 

4.9 	That the Applicants states that they 	being 

unemployed and being at the receiving end after the 

termination of their services with effect from 31.12.93 

and who were not in a position to approach this Hon b2e 

Tribunal to claim similar benefits as that of the 

Applicants in OA No. 24/94 and 60/94 referred to above, 

had no option than to accept the saiØ offer and 

presently they are in employment in the capacity of 

computor. However, inspite of the fact that the said 

vacancies have been extended and that there are other 

long term vacancies to accommodate the Applicants, 

towards continuance of their services a move is on to 

terminate the-, services of the Applicants taking the 

grounds as .tipifl.atéd in the order dated 30.7.2001 

(Anneure-2) All the representations of the Applicants 

urçinç for continuance of their services against the 

posts either temporary or permanent which are now 

aval ].able have fallen into the deaf ears of the 

j1*Q1-111  / 
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Respondents and now the Applicants are threatened with 

loosing their jobs with effect from 2E322002 and hence 

this application seeking urgent and immediate relief 

410 That the Applicants state that in the aforesaid 

writ petitions filed by the Respondents before the 

Hon ble Gauhati High Court the retrenched census 

employees 	who were c:o-applicait 	aiongwith 	these 

Applicants 	had 	filed 	an 	Affidavit--in"oPPOSitiDfl 

pointing out the vacany positions In the said 

affidavit the actual position regarding vacancy was 

highlighted It was stated that adequate number of 

vacancies are there to accommodate all the retrenche.d. 

census employees and that it was the policy of the 

Government to accommodate all such retrenched census 

empioyees It was also pointed out asto how such census 

employees have been accommodating in other States It 

was only after filing such an affidavit on behalf of 

all the Appi icants the aforesaid Annexure1 iudgement 

was passed 

Instead of repeating the contentions raised in 

the said affidavit a copy of the same aiongwith 

the documents annexed thereto is annexed as 

Annexure-A/ 3.  

411 That the Applicants state that although the 

Respondents have taken the plea that the Applicants 

could be adjusted only against short term vacancies 

but in fact even the short term vacancies are still 

con t mui ng and w :i. 11 be continued beyond 29 2 2002 Some 



of the posts were filled up by bringing persons on 

deputation and some posts have been 'filled up by way of 

promotion on adhoc basis. Apart from this, there are 

other permanent vacancies against which not only the 

present Applicants but all other r'etrenched census 

employees could very well be accommodated. The 

Respondents herein have given a wrong interpretation of 

the aforesaid judgment of this Hon bie Tribunal 

affirmed by the Hon'ble Gauhati High Court. The said 

Respondents have confined consideration of the case of 

the Applicants confining the vacancy position and that 

too the short term vacancies pertaining to the 

department of census, tlanipur. They have not made any 

efforts to adjust the App]. icants 'firstly against the 

long term, vacancy available with the Manipur Census 

Department including their continuation in their 

services even against the short term vacancies for 

which extension has been granted and secondly their 

cases have not been considered in the perspective of 

the vac:ancy poEi t ion throughout mdi a • The direction of 

the Hon able High Court is not confined to the census 

department of Manipur alone but is applicable to the 

entire census departments all over India. 

4.12 That the Applicants state that the Respondents by 

their letters dated 14.2.2000 while banning 

appointments from open market laid down the criteria of 

filling up the Group—C and D posts either by promotion 

or on deput:at:ion. As stated above, in fact many 

vacancies have been 'Ni led up on deputation and by way 
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of adhoc: promotion and in those cases no such plea has 

been taken as has been taken in the case of the 

Applicants. 	Such plea is in respect of 	alleged 

continuation of the posts only up to 28.2.2002. As 

already stated above, the Applicants are eligible to be 

appointed against any Group-C post and even assuming 

but not admitting that the services of the Applicants 

c:annot be continued beyond 28.2.2002, they can very 

well be accommodated against other available vacancies. 

Even in the Annexure-5 letter dated 14.2.2000 it has 

been provided that if in c::ase of appointment of 

officials against census of India -2001, past have to 

be regularised later, on availability of long term 

vacancies due to retirement etc., separate orders of 

their recjuiarisat ion must be issued. 

Copies of the letters both dated 14.2.2000 are 

annexed as Annexure-A/4 and A respectively. 

4.13 That the Government of India in the Department of 

Personnel and Administrative Reforms has issued certain 

guidelines regarding redeployment of retrenched 

employees in terms of which also the case of the 

Applicants is required to he considered. It will be 

pertinent to mention here that initially the benefit 

was extended to such employees who have rendered 

atleast three years regular continuous service. Now the 

said benefits has been extended even to the retrenched 

temporary employees who have put in less than three 

years of continuous service. Such a scheme has been 

made effective retrospectively from 1.1.92, 
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A copy of the said scheme is annexed as Annexure-

A/6 

4.14 That the Applicants state that apart from the 

vacancies shown in the Affidavit—in—opposition filed 

before the Hon'ble High Court, the followinct vacancies 

are in existence in the Manipur Census Department 

arising out of retirement on attaining the age of 

superannuation and/or expiry of the incumbent In this 

connection the following lists is furnished which is 

only illustrative and not exhaustive - 

A. S. Nilamani E3ingh - Investigator - Retired on 
30 8 2000 

B. Ch. Ramananda Singh - Statistical Asstt.. Retired on 
31 12..2000 

C. R. K. Bimol Singh - Investigator -- Retired on 
28.2.2001 

D. H. Birbahu Sinçjh - Printing Inspector - Expired on 
14.. 4 2001 

E. Joykurnar Singh 	Investigator * Retired in 1997 

F. Ng.. mo Singh - Investigator - Retired in 1997 

S. Sanatomba Singh * Investigator - Retired in 1997 

H.. ManitcDrnbi Singh - Statistical Asstt. - Retired in 
1997 

The above vacancies.)  to the best of the knowledge 

of the Applicants., have not been filled up.. Even 

otherwise also., if the promotions are effected against 

the aforesaid vacancies, the Applicants could very well 

be accommodated against the resultant vacancies.. 

4.15 That the Applicants state that as already 	stated 

above the Respondents have 	wrongly interpreted 	the 
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orders of the Hon'ble Courts and there by have sought 

to deprive the Applicants from the regular absorption 

and just to show that the said orders have been 

complied with 9  the impugned order dated 3072001 has 

been issued as an eye wash after depriving the 

Applicants even from such appointments pursuant to the 

orders of this Hon'ble Tribunal although there was no 

stay order against those order from any competent court 

of lawn The Respondents instead of being a model 

employer have adopted the policy of hire and fire which 

is opposed to the constitutional mandated and the law 

1 a i d down by the Apex Court 

4.16 That the Applicants state that they have already 

been exploited in the matter of employment and it was 

only after a long fought battle of litigation, they 

could get the appointments by way of issuance of the 

order dated 30..72I101 In terms of the said order, if 

their services are terminated with effect from 

23.22002, they will suffer irreparable loss and 

injury. They cannot be subjected to such illegalities 

time and again without making any effort for their 

adjustment/absorption against the vacancies available 

throughout the country in the census department 

4,17 That the Applicants state that they have made 

series of representations to the Respondents both oral 

and written urging for their adjustment against the 

permanent vacancies now available with the Manipur 

Census Department However, all such requests have 
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fallen into the deaf ears of the Respondents 	After 

filing of the aforesaid cases by the Applicants to 

assert their riqht, the Respondents have adopted a 

vindictive attitude against each one of theme In the 

aforesaid legal battle, the Respondents took all 

shorts of pleas to defeat the cause of the 4ppiicants 

Such pleas never included the plea of non-availability 

of vacancy which they now take to defeat the mandate of 

the said judgments. Such an attitude on the part of the 

Respondents is unbecoming of a model employer and 

opposed to the principles relating to public 

employment. The Respondents have even violated their 

own Annexure-5 letter dated 142200 in terms of which 

the case of the Applicants is required to be considereci 

against long term vacancies for regularisation of their 

services 

The 	Applicants crave leave of this 	Honhle 

Tribunal to refer and rely upon the pleadings of the 

Respondents in the aforesaid proceedings so as to bring 

home the fact that non--avaiiabii:Lty of vacancy to 

accommodate the Applicants was never a plea raised on 

behalf the Respondents. Such a plea has been raised 

only now to defeat the just claim of the Applicants. 

The Applicants furthr crave leaves of the Honble 

Tribunal to refer and rely upon the representations 

submitted by them both individual and collective at the 

time of hear'ing of the cased Some of the copies of the 

representations are not available with the Applicants 

since they did not keep copies of the same However5. 
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the same are being collected from the office. 

4.18 That it is in the above circumstances !  the 

Applicants have filed the present OA seeking urgent and 

immediate relief. 

4.19 That the Applicants state that it is a fit case 

for passing an interim order as has been prayed for. 

The balance of convenience lies in favour of the 

Applicants for passing such an interim order. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1 For that the impugned order is perse illegal in so 

far as it restricts the appointment of the Applicants 

up to a certain date inasmuch as same is opposed to the 

spirit of the judgments of this Honble Tribunal 

affirmed by the Honhle High Court. 

5,2 For that as per the scheme formulated towards 

absorption of the retrenched census employees, the case 

of the Applicants is required to be considered instead 

of giving them appointment against short term vacancies 

and that too without considering their case against the 

said posts for which extension has been granted. 

5.3 For that the Respondents instead of being a model 

employer cannot resort to hire and fire piicy in 

violation of the constitutional mandate and the law 

laid down by the Apex Court. 

5.4 For that the Applicants being the retrenched census 

employees q  they are entitled to get 	preferential 

-- ,- 
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treatment in the matter of appointment instead of 

confining their such appointment for a limited period 

on I y. 

5,5 For that the action of the Respondents is totally 

opposed to the spirit of the orders passed by this 

Hon'ble Tribunal and affirmed by the Hon'ble High 

Caurt. 

5.6 For that it was never the intention of the Hon'hle 

Courts to provide employments to the Applicants only 

against short term vacancies inasmuch as the census 

operation is a permanent department and the vacancies 

are operated to obtain the goal sought to be assive 

through the census operation. Thus the case of the 

Applicants are required to be considered even against 

the permanent vacancies just not confining to Manipur 

Census Department only. 

5,7 For that the Applicants are entitled to get their 

absorption against any available vacancy throughout the 

country, but the Respondents having confine their case 

only to Manipur Census Department have acted against 

the said judgments of the Han'ble Courts. 

5.8 For that the case of the Applicants having not been 

considered in its true perspective, the Respondents are 

guilty of committing contempt of this Hon'ble Tribunal. 

The Respondents have even ignored their own circular 

dated 14.2.2000 (Annexure-5) in terms of which the case 

of the Applicants is required to be considered for 

reçjularisation against long term vacancies. 

P  =I,,- 
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59 	For that in any view of the 	rnatter, 	the 

action/inaction on the part of the Respondents is not 

sustainable and the Applicants are entitled to the 

reliefs sought for in this OA 

6. DETAILS OF REMEDIES EXHAUSTED 

The Applicants declare that they have exhausted 

all the remedies available to them and there is no 

alternative remedy available to them in law.  

7 MATTERS NOT PREVIOUSLY11JED OR PENDING EEFORE MY 
OTHER COURT 

The Applicants further declare that 	they have 

notified 	any application s  writ petition or 	suit 

regarding the matter in respect of which this applicant 

has been made before any Court s  Authority or any other 

Eench of the Honble Tribunal nor any such application 

writ petition or suit is pending before any of theme 

S. RELIEFS SOUGHT FOR 	- 

Under the facts and circumstances and in the 

premises aforesaid the OA be admitted records be called 

for an upon hearing the parties on the cause or causes 

that may be shown and on perusal of the records he 

pleasecJ to grant the fol lowing rd i efs 

8,1 To set aside and quash that part of the Annexure-2 

impugned order dated 3372001 so far as it restricts 

the appointments of the App). icants only upto 2822002 

82 To direct the Respondents to regularise and/or 

S 

J)P111' 
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absorbed the Applicants against lonç term vacancies and 

to maintain continuation of their services 

83 Cost of the application 

8.5 	To 	pass 	any other 	order/orders 	or 	give 

direction/directions as may be deemed fit and proper 

under the facts and crcumstances of the c:ase to cive 

complete and full relief to the App1icants 

9. INTERIM ORDER PRAYED FOR : 

In the facts and circumstances stated above 	the 

Applicant prays for an inter:im relief by way of a 

direc:tion to the Respondents not to terminate the 

services of the Applicants and allow them continue in 

their services beyond 28ft2ft202 and/or to stay that 

part of the order dated 30.7.2001 (Annexure2) by which 

the appointment of the App]. icants has been restricted 

only upt o 28.2.2002 and/or to cjrant any other interim 

rd ie'f so as to protect the services interest of the 

Applicants and to give them continuation of their 

services 

10 ft 	 - ft ft fl ft ft P ft ft 

The application is filed throuQh Advocateft 

ii PARTICULARS OF THE I.P.O. 

) 	I ft P Oft No0 	 ( C- 
ii) Date !f Ia(o2.. 
i i I ) P ay a b 1 e at 	Guw ah at 1 

12. LIST OF ENCLOSURES 

As stated in the Inde>0 

so' 
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j R I FI ..QJ I 0 N 

I, Smt 	Usham Karnila Dcvi, aged about 35 

years, daughter of Usham Rupachandra, resident of Awang 

Sekmet, Manipur, do hereby solemnly affirm and verify 

a rag rap h s that the 	statements macic in 

are true 	to 	my 

knowledge ; those made in paragraphs 

are true to my information derived from records 

and the rests are my humble submissic:wis before the 

Honb1e Tribunal 

And I sign this verification on this theth day 

of February, 2002 

JQM /6L4  ACIA 
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No. c.113/V99_() 	IS 
Gov e re n t o f I nd I a 9 	

MInistry of Home Affairs 
Office of the Director of Census Operations,Manipu irTj 	

74 
ORDER 

Icrhjj Februa32 5,2000 

ihereas an order No.c.18313/1/99 IX(UKD) dated 30-12-99 wa8 issued granting Smt. Usharn Kamila Dei a 
ret renc hed Census errç 1 oy ee c e rt a.i n Concessions such as 
relaxation in maximum age limit to the extent Of tern-. 
pOrary. service rendered by her before retrencnent. 
exe U. on from the sponsors hip by np 1 oymen t cchango 
and priority in eflloyment in respect of direct 

recruit 
in the Central Govt. subject to the fulfilling • 	the eli gebi ii ty cr1 t en a p reoc ri bed for any di roc t re-. • 	

cruit vacancy notified by the Contra]. Govt. in COnsidera_ 
t.ion of the Judgement passed by the Hon'ble Central 
Administrative Tribunal, Guwahati Bench on 4th 1999 in respect of o.. 182/99 filed by Smt. Usham 

October, 
Kamj],a Devi 

Cens 	
Whereas Smt. Os 	Kamj.ja Devj a retrenched 

in us erploy was again appointed as ssistant Cartp1lr 
this Directorate on ad-hoc basis for a period of six 

months w.e,f. 3rd Jany,20y under this Offlc order NO. 
C.18013/1/99_Ix(tj) dated 3rd Jany. 2000 in con-

sideration of her application subMitted to this offlc 
on 11-10-99 and 13-12..99 as per the Judgement of Central 
Adrnjriiatratjve Trjbuiial, Quwhatj Bench pasa&J 

30 in O.A. No. 182/99 

whereas the offIce of Registrar Generalp India 
has directed that the ad-ho0 appointmentof Smt. USharn 
KnI1a Devj be terminated from the post of Assistant 
Ccnpj1er without any liability on this Diroctorte for 
her continuation in the said poet with immediate e!Efect 
as such post Is to be filled In by Staff SelecUon CoI sal on and ala o di nec  ted to send requ I a! ti. on or 
the vacant post to the Staff Sele tion Ccmüssion with - the copy Of theien t a o that the relax a U on r per- mit ted by the Central Admi. n 1st ra tive Tribunal could be c(8idered by Staff Selection Coc1n1ssj 	wtdle filling up the post ; 

Now, therefore, the ad-hoc appointment of 
smt. Usharn 1(amija Devi is hereby terminated from the 

 poet of Moistant Compiler with Immediate effect. 

f-s 	 I 	•j 

(Kh. Dlflamanj' Sinh)/ 
DI RT0R 

No. C.18013/ij9_IX(jj)/9c- 	Irrphal, Fbruary 25, 2000 Copy to z- 1) Smt. Usham'Kjj Devi, A.C. for infoina.jou. 
The Jt.  Regiatrr General, O/o the RegIstrar 	ev 
General, India w.r.t, their letter No. A.42011/  
14/99-1 .11 dated 16-2-2000 for information, 
The Pay & Accotmtg Officer(Census), 	

' 

	

AQCR4-Bui1ding, 4th rloor, D-wing, • 	
• 

New Delhi-110002. 
NZI 4) The HC/Asstt. of this Office for infrmatjon, • 

5) The no]. evant file0 	

jJ 
4 	

1 

	

(Kh. Di 	
61)0 

nana S. ngh) 
DIRTOR 
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A IN THE GAUHATI HIGH cOURT 

(HIGH COURT OF ASSAM 1  NAGALANr, MEGHALAYA, MANIPUR, TRIPURA, 

MIZORAM AND ARUNACHA1 PRADESH) 

,/2001 

aLapQna 2537 of 2001 

(1) 

1. Union of India. 

2, The Registrar General of India, New Delhi, 
3. The Director of Census Operations, Manipur. 

-Versus.... 

Oinarn Indrarnani Singh, 
Irnphai, Manipur. 

In ±1c!jNo  2 532/2001 
:- 

Union of India and 2 others, 
(as in WP(c) No. 2531/2001) 

-Versus... 

Md. Hatirn Ali, 
Viii. Yairipo)ç Bamon Leikal, 
Manipur. 

 

Union o f Iria and 2 others, 
(as in WP(c No, 2531/2001) 

-Versus_ 

Shrj 

of viii. Hundung, Ukhruj, 
Manipur, 

. . . 
	 ..~9!ident. 

Petjtjoiers 

. . . . 

.... 	 Petitioners 
p 

(4) In WP(C) No, 253g01 

Union of India and 2 others. 
• 	(as in vp(c) No. 2531/2001) 

-Versus... 

• Md. Hagim Ithan, 
of v.ili, Top, 
Manipur. 

(5) 	In WP(C) No. 2535i 
:- Union of India and 2 others 

(as in WP(c) N. 2531/2001) 

-Versus.  

S...  

'S 	E9jrs 

,... 	 J9dt 

S.  

2 

j •t 



I 
'I 

- 

;hrj ?\ Gopel Singh, 
of.vj.li , Top 0  
Dist. Imphal, Manipur. 

II 
(6) 	i n 	(cl_No , 	0 	— 

• 

 

Union of India and 2 others 
• (as in wP(C) No, 2531/20(31) 

	

•. 	E—et—itioners- -Versij,s_. 

Th. Basanta Singh, 
f Bishnupur, Irnphal. 

(7) 	In WP(C) No. _2 13,7Z2poi — 
Unioi 	India, and 2 others, 
(as in WP(c) No. 2531/2001). 

0•4 
. .VersuS.. 

Nd. Abdul Kalam Shah, 
of v1110 Yairjpok, 
Dist, Thoubal, Nanipur, 

• • • • 

PRESENT 3 

THE HON'RLE 
THE CH_TEr, JUSTICE (AcrNG) 

MR. R.s. MOGIA 
THE HONLF MR. JUSTICE D. 	I3WAS 

For the PCtitjoflers 	
z Mr, K.K. Mahanta 

CGSC. 
For the respondents 	i Mr. fl.K. Sharma, Mr. U.1 Goswarnj, Mr, R.K, Bothra, Mr. B.p, Sahu, 

Advocates. 

Date of Hearing and Judgment : 7th June, 
2001. 

.44 a 

JUIXMENT AND ORDER oj• 	 a 

S. M0NGii, C4J.(ACTIN13) 
3 

tJ 
T115 order will dispose of WP(C)N os ? 531/  

2001, 2532/2001 .2533/2001, 2534/2001, 2535/2001 2536/2001 
and 3,2537/2001 	irnpug 	ord(r 	

passed in the Oriqin 
App1catjor, s 

 by he Central AdIl1i3tratjve 
Tribunal, Assam(for 

short, th 
CAThoug1 idefltjcai are of different dates in 

these cases. However, 
the ordr passed in the Review 

Applications is  

the same in all the cases. The facts are 
being takefl fo 

WP(C) No, 2531 of 2001. 

3 



/ 
	

.' 

	

<7 	~Z~, r-_ 

-3-. 

We have heard Mr. K.K. Mahanta, learned 

Central Govt. Standing Counsel appearing for the petitioners 
and Mr. 8.1<. Sbarma, 	learned counsel for the respondents. 

4 
ji 
11 

Tho writ; PcLitlorj in wP(c) No. 2531 of 2001 
is against the order of I:he Centra1 AdministratIve Tribunal, 

Guwahati Bench (for short, the CAT), dated 20th January, 

2000, passed in Original Application No. 415/99 (Annexure-. 

as also the order passed on review filed by the 

respondents (petitioners before us), dated 11th January, 

2001 (Annexure/11) by which the Review Applióatjon was 

dismissed 0  

Instead of giving the facts giving rise to 

the present petition, it will be apposite to reproduce the 

orde 	Passed 
by the CAT, dated 20th January, 2000, as also 

the order dated 11th January, 2001, passed on the Review 
Appi icatiç, 

Jr 

This Is a consent order as agreed by the learned counsel for the parties 	The brief facts are as folio 

The applicant was appojntp Lower Divi s i on  Clerk on 282.1991 in the 	 Departmnt for the purpose of Census Operation of 1991. After the operation 
was over, the applicant was 

retrenched. According to the applicant the 
census operation for the year 2000 will be taken 
up frOln January, 2000, and, therefore, some 
vacaiic,je5 will a.rise. The applicant having 
worked for almost two years submitted Annexure5 represei -itatjon dated 2 8.8.1996 for appointment 
in a suitable post. However 

app1icatioy 	

th represettatjon has riot yet been disposed of. Hence the present 

Heard Mr. S. Sarma, learned counsel for the applicant and Mr. B.S. Basumatary, learned 
Addl, C,G.S.C. 	It is agreed by the learned counsel 

forthepartjesthat as per the dec±sjon of 
the 	ex Court in Government of Tainji Nadu and G 0  Md Amrnendden and others, reported 7 SCC 499, the appljcarjt is entitled 
o gt th appointment when the new Vacancy will 

/arye. As per the said decision, the learned 1/ 	
counsel 
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counsel for the parties submit that the 
applicant may be absorbed in the vacancy that 

e 
111 occur for Censu Oeratjonge 2.0Qgjn suitable post which 	is en 	 ow  

the judgment of the Apex Court. 

The applicat.l.on is accordingly dispoge. of 0 " 

9r dated 11 .132001 on Rev ewJ icatiog 

"All the Review Applications were aken 
up together for consideration since it involved 
similar questions of facts and law. 
2. 	

Nuither of appljcaUofls were filed before 
the Tribunal by the retrenched census employees 
for regUlarisationof their services in the 
light of the judgment rendered by the Supreme 
Court in Government of Tamijnadu.afld another 

V. G. Md. Ammendden reported in (
1 999). 	7 SCC 499, 

This tribunal in the light of the directj05 
rendered by the Supreme Court allowed the 
application5, No these Review applications 
have been filed by the Uniofl of India ref erring 
to the communjca-1.iong those were sent to the 
learned Standing Counsel for the Union 

of India by the concerned authority indicating the 
policy decisions which were taken by the respon dents 0 

 The aforementioned comrnunjcaj;jons were sent: by the Ministry of Home Affairs and 
Ministy of Finajce, By the communication dated 5 .8,1999 

the Ministry of Finance issued certain 
guIaejjg on exp(?ndituxSe marlagement and to make 

prudence. and austerity which also mentioned 
about the hn on filling of vacant posts 

cut in po 	 and 
14 	 By the communication dated 

.2.2000 sent from the Ministry of Home Affairs 
were also Pertaining to fi11i.ig up of Group C 
and D posts in the Census department either by p ) ­omotion or on depu't:atjon stopping ad hoc 
appointment from open market, 
3 	We have heard 

learned counsel for the Union of India and also the counsel appearing for the OPposite 
On perusal of 	

.party/eppjjc5 in the O.A. 

the document5 those referred to 
earlier we do not find that those materials 
provide any scope for review of the earlier 
judgment passed by this Tribunal0 The materials 
now Produced by the review Petitioners does not 
call, for review of the earlier order

0  The Powe.r of review is not 
absolute and unfettered0 The power is hedged with limitations Prescribed 

in section 1 1 4/0rder XLVII Rule 1 of C.P.C. 
read with:sectjo 22(3)(f) of the Administrative 
Tribunals Act, 1985, No such ground for 

review is discernible in. the Case in hand 0  
4. 	

Under the facts and circmstflg these 
Review Applications are liable to be dismissed 

 and thug dismissed0 

There sha11howeverbe no order as 
to costs05' 

	

- 	. . . . 	. 	5 

8 

4 



L Apart from the fact that th or 

20th JanuaLy, 2000 is a Consent 
	

der dated 

order, wealso find flOthing 
wrong or 1ll'gal in the Same. The order 

is 
in Consonance with the di.c.ta of the Apex Court laid 
down 

Ject.ionrajedb . 

petit 	is that 	
in the aforesaid by the Apex Court 	

H JUdgmentdirectj05 were given1 a t as per the scheme 

approved by the Apex Court the retrenchees may be 

absorbed in any vacal)cy t-hj-t may he avaji1e 
in any Government Department 

whereas in the prespn't 
case, the directj05 

of the CAT were being cof1ned o 
C 	 nly to ten,us Department 	 he

We are of the view that if the 

directions were being only Confined to Census Depar 
the respondents 	 tment herej1 

(the app1jcanj befoj.e th CAT) ShOUJd have some 
grievanceas the r 

was being only 	
ight Q consideration H  coneiflCd  

the 	 to Census Department and not 
other Departments of 	

to 
 th State\Governmen   

Counse] for the respofldefl 
	

Leearned 
s (aPpJjat bef r  hs stated that he 	 th CAT). 

 i satisfjCd with th 
C r Ctj 5  givefl by the CAT. 

We have alsogone t 

th Rev.evi 	
hrojgh 

the order passed on 
Applicati on   

same. 	
We 	

n infirm1t in the 
We Colcur with th9 reasonhjg adoptCd:by the CAT. 

Wh1le dism1ssig the writ 
petjtj05 we hereby direct th 

PCttiQflers 
to cariy out the 

direcj05 given by the 
CAT W1thj to wee5 However,  matter 

of abundant cauti 	
we, as a 

on make  
peti 	 it clear that the er  tions 

WOUld 
offer the vacancies to the retrenchees 

accordj1g to th.ejr length of sejce 
	A perso n with longer length of sejce 

in a 
partcu1ar category would 

be 

A 
U 	

I 

- 
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he offered the job fj rst and t1i 
enthe other 

retrenchpes in that order.fter exhausting the 

retrenchees, if there are still more vacanIes 	

( available those may be filled by 
any other method 

1)rovided under the Rules 	
These d±rectio5 would /! / be applicable to al the 

retrehchees irrespectjv o I whether or not 
they ere applicants before the CAT. 

	J S 	 . 	

; 	

5- 

Copy of thj orders tteste.d by the  

he given to the counsel for the 	S  PaJties0 	 S 	 S 	S  

S 	 S 

- .....................- - 	 . 	 S 	 . 

S 	

S 	

4 
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GOVERNMENT OF INDIA 	 NftURE 
TF 

MINIS'1'Iy OF HOME AFFA1IS/GJUhJ MANTIALAYA 
Timfm 	 P19T 	 , rui 

OFFICE OF THE DIRECTOpTE OF CENSUS OPERATION 
MANIPUR 

o/No 	 YUrnnam Leikai, A. 1202 1/5 / 8-ptt(pt) / 13ç 	 -795001 

J'np1a/-795001 
- 	 JUly 30, 2001 

0 R D E R 

Whereas the Honbl0 Central Administrative Tribunal. Cuwahati flench in its Order dated 
16-22OOQ 2-3-2000, 22-12_99, 16-2_2000, 201_2000, 16-2-20 	and 22-12-99 in respect of OAS 52/20, 82/200Q, 36/99' 50/2 
	i5/99 51/2000 and 363/99 respectively, directed the respondents 

(Gt) to absorb/consider the appilcants against the tem-
pOrary posts to be created in connection with the Census 
2001 and whereas the HOn'bl High Court, Guwahati in its Order dated 7 -6-2001 in respect Of 'irit Petjtjs No 

2531/ 2001 to 253
7/2001 which were filed by Gernment against 

the aforesaid Orders Of the Hon 'ble Tribunal Upholding the 
HOn'ble Tribunal's orders with mifjcations  offer the vacanejeg in the Census 	 directed to 

_posts chees Of the previous Census 	 o all the retren- 
1niuding 

t
the applic,ng in the 

er of their seniority i.e., the duration of ternpor a  Servic0g rendered by them in the previs Census. 

Whereas 3 (three) temPorary posts of CO[flDiler (knom 
as Computor earlier) Sanctioned upto 2 8-2-2002 created for Census of India 2001 are lying vacant in this Directorate 

Ythereas as per the directj 	of the Hon 'hie High 
Court contained in its Oer dated 7-6-2001 the Seniority 
list Of the retrenched Census employees based On the length. 
of the temoraty Sejce rendered by them in the previous 
Census has been prepared and 3 (three) retrenchees have been 
found eligible for (three) vacancies  
broadly meet th recruitment qualificj5 of Cpj1er as they 

NOW, 
therefore, as per directions of the Hon 'ble High 

Court, the fofloiiijng senioost retrenchedj employees 
Of 1991 Census in the grade of Cputor are hereby re-engaged to the 

short term vacant posts Of COmpiler in tile pay Sale 
O Rs. 4000-1006000/_ w.e,f. the date of their jOinc

ing du
f  
ty till 2

82_2007 Or till the abolition of the posts whichever is earlier 
I (i) Smt. Usham Kamjla Dcvi 

lid. Abdul Kalam Shah 
Shri Tho'KcIlom F3aSanta SJngh 
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-:2:- 

The re-enUagernent of the above retrenchees '.iil]. he 
bound by the following terms and conditions :- 

1) 	Their re-er agement wii.l not hecto-, upon them 
a y right for regularisation in the posts in which 
they are appointed and in any Other posts and their 
services shall be terminated at any time .;itbout 
aSS9ning any reason thereof 

As the posts are created to attend to the additional 
work of Census Of India 2001 and likely to be discontinued 
on Or before 20_2 2002 their services shall Stand ter-
Lfliflnted. On the discontjnuaticn/abolitjori of the temporary 
posts created for Census of India 2001 and the Govt. shall - 
have no liability thereafter. 

(3) 	The re-e1gaiement is given strictly as per seniority 
aS per the direccicns of the llon'hle High Court in the 
aforesaid order against the available vacancies, 

(S.. Birendra Singh) 
Asstt, Director of Census 

Op(2rations. Nanipur 

Nemo No. A.12 021/5/93_Apptt(pt)/ 	Imphal, the 30th Jul/01 
Copy to 	1) The applicants of the OAs mentioned 

above for information. 

The Registrar General, India 
2/A, Nansingh Road. New Delhi 
w.r.to JRG's letter No. A.28011/4 
35/2000-Ad.II dated 23-7-2001 for 
in formation. 

The Pay & Accounts Officer(Census). 
AGCR Building, 4th Floor, D-;ing. 
Now Delhi-110002 

The HC/Asstt. of this office for 
information and necessary action.. 

* 	'ii' 
Other relevant files. 

C- 	 ( 

- 

/) 

LI 	j'o 

)( 	I 

LIt .ft'(  

(S. Birendra Singh) 
Asstt, Director of Census 

Operations, Manipur 0711w
, 
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(ihe Hih Court of Acisgul,Nqal 	Mh 1 	1an ipur, 
Ti' pu r'r 	Iii z'r'j'n knd At uii F4 c. Cl Fr .d eh ) 

w.p (C) 	 34/211 01 

- 	
ort of I rid .i 	& Or; 

Pftitor)err 

- 

Ch r- cn I nd 	on i S.incth 
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Av r - 1:N - 01 	 or 	ii.r or 
'Il ($ E)Ll:  

AFFIDAVIT— IN—OPPOSITION 

	

I 	Nd 	m K1n 	qd 	bot.4 1; 	i yf?ars, !C)ti of Md.. 

	

t- 	r- ick'r 	of 	lop 	Ionq 	ihthcnçj v 	by 

	

1; t.ri 	' 1; 	flr:p 	 u q 	cp 1 oye e 	d 	h ereby 

OIiitJi.i/ 	ffTi: RtiI 	L•:p ia. lu) I 

t - 	'11,1 t I Am 	 c1 e Reponderi I; In Lhe ;hc.ivemn ; i oec1 

: 	et: tiu: - i 	f 	tV( 	c1i 	 tl'ii. rcpy of the t.sr: 

	

itjuu and 	Ive . der'd;ood th 	:ot9nt 	ref_ 

:r 	teiren 	h 	V ,  e 	p o c i 	13 y 

Iu.'t 	c1flep 	l;t;r(r.ri.;r. 	n;1c 	iti 	t;ii e t'Jr; 

r:t'Jcr4 	u-c 	c:C.1-' jcl)'>. ciC;i:ec1 

. 	Thai; 1efore drl inq with the 	varto., 	c:ontrniion 

	

:i,ecJ 	in 	the 	t'ri 	peti t3on 	.t 	b:'ct 	1. 	r-e 

'rci imnr'y otjecl;ior 	eardin; -j mantinabi 1 tty of 	th 

rri t petit icn 	fh 	irqnc.;ned c 11 - de r under rti 13 enge 	ir 

iø' 



-•- 	 .,....1 	 & - 	. _____ 

th i ti 	writ 	pci; i t ion 	i 	a 	ccin.;ert; 	wder 	and was 	passed 

more 	than on, yetr ,  bacz by 	the 	Central 	AcIm:in istrat Lye 

Tri.hun'dJ , 	ELkaat. 	ench 	(here irifter 	r'eterrd 	to 	as 

the Tribunal 	Thus the wri.t pet i t ion 	is also 	barred 

H 	i t;i 	 - 	fhfr' beinc 	no expi. anat ion 	in 	respect, of 

the 	delay 	in 	f Ii inn 	the 	i',ri.t petit ion, 	same 	is 	ii abi 

to 	he 	d :,ed 	'Thus on both counts 	vi. z 	that 	the 

ifflpuçried 	order 	is a cren t order by and between 	the 

' par't'ie3 	and 	i;hat 	thee 	is 	unexp] ained delay 	In 

pre -ferring 	the writ; petition, 	carne 	is not maintainable 

arid 	ii ab 3 P 	to he 	di 	mi ;d 	There 	i 	a) so suppression 

o -1 	material 	far;t on 	the part of 	the t'rit Petitioners0 

Th Fl 	ci ase 	wa 	di 	poscd of on perusal 	of t h e 	re 3. evarit 

rec:ord'. 	and when it was 	•founc'i 	that 	the 	relevant, 	scheme 

it 	 not 	i ipl ementeci h y  the Wi t Pet it i cirie r 	in 	th ia 

i'jri4; 	petitlon, the Petitioner5 have 	projected ,heir 

pr' 	thrir own conver)icrire w:cut 	hiqhiightincj 

,nyi;ii inc 	r, s 	to wJit trnsp i red arid 	prc'iec ted 	in 	the 

Tn i hm 	3. 

th 	r'jar'd 	' to 	the 	tat 	r1ents 	made 	in 

r' ;r'cjr'ph 	L 	ko 	'7 	of the 	writ 	petition, 	1 ,do not 	ac..Tnii t 

an',-thi ric 	coiry to re 1 evant 	rec:ordt; 	As. 	al ready 

t-ated 	above, 	the judQmenl; 	of 	the 	,Tribnal , 	is 	a 

judiment: ' 	s 	per 	the c:cwisent; gi yen 	by 	arid 	between 	the 

parties. 	The 	Wrtt Petit ic3ners have 	deliberately 	not 

s 	ted 	iythinç 	ahcn.t the 	rev 	ew pet i. 1. ion 	'f i 3rd 	by 	i,hrm 

the Tribunal arid 	the 	ret ev4an t 	poc:or'ds . 	None , 	of 

the 	itCfltiOfl5 now raioeci 	in 	the writ, 	peti t on 	were 

raised 	in 	the. review petit ion 	The 	only 	contentiOn 

sed 	was that •s peT' 	3 ett+r dtd 	14 

/ 
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• 	 Jd 

t 	type 	reVieL 	pp)rti{I 	isct 	
for 

Centi of £ndt, 2001 in 	 C ard 0 re n bc filed 

th ci thr by pri.:1 	or on cputt in 	 In 

	

ccciafl'.' 	wi;h t:h prov 	iong of 1secrttitgien 	rules. 

Directcruitment from t.en 	IteL: i nøt tc. bé mnd 

in any csa for ro'..'p C aid 1) port' These tOW 	etteris  

.re in dir4ct cn1 1 :t t4. t,h th 	C,urt Orc 	ion and 

the re1v*nt chefre whecifl it 	
heen provided that 

1tt3e riptrenched cencU 	• 7piOyC4? will 	et 

I 

0W3r$ 	 up the vnrie 

	

.7 	.•. 

A copy rf th I-evirw ippl lcat on beriflg Ho.. R( 

	

/2 	i inrx 	a 	 , 

	

Th 	
deponent crav"' UaVe 10 produCe 1-he copy Of 

• 	37 

.r;heWe tinder Ot 	280217/2/92 Eizt(B) dted 

'7 .1.i 

.. i 	dby the (3c"cnment of lndiib thi 	time 

7'• 	
t : hIrin Of this pcsti t 

., 	 • That 	th 	dpcu1?flt ,: t.i;e 1h 	thc 	Irrud 	of 	the 

1 

as wa. tktl. i t' t:he R'1fW 	BpiJ c:allàr' 	i 

direclY in c:onf ict w 7 h lhe afc •? tict rherne I,h7!reifl 

	

• rr 	 - 

• 	the 	 to çve pi ferenti 	 ti treatmet to 	the 

. Ir ,, 	• 	I 

1 rrencht 	np1Ye 4  h 	bfl esphaieC 	The cenqU 

1 • 	 (c 	I 

department Incwn ni 	
i $ thi ]y u13 I that they are duty 

r 	( 	 •04 

, bowd ttl• 	
ti pref-flC to 1;he retranced 	nsU 

	

1- p t 	J• <J •i 	p1 

- 	ep3pZ 	,tud'r,  the i'd o3rhemc,  (.;id not do o. Iut 00 
7. 	. 	•1(7 	, 'met 	. f 

;rr ,,tt 	tr' h*nd, 	the hd writt'fl7 letet' 	'i;o otheT' 

	

drtmflt 	to con,i7r t h e 	
of the rp%reflthed 

• 	' 	.1 	flr L 	. 

çQflU$.,mPb0Ye 	on prioritY 	 TI will 	te 

7 	 * 	1, 
tc itt$Ofl 	that 	r.he so 	A'11 1e8 policy 

• 	1r? 

decisionT' 	from ii .n I) 	to t3 i 	.aid 	;ched 

g 

I 



I. 

rii 	:tc '• 	 '.tr': d.-.t- i 	ic:lr 	i 	co I 	tcc' irs pnirst 	ol' 

IT" s 	's 	 I'') 1: 	h 	 . c 	:' 1 s. 	Fri? 	1:Iis 	j 	t lflC4 
- 	 ! 

I 	ss :i:; sIcI I 	r.ti]5'rj 1:,J; 's:ip 	pritsr 	tr 

d to h -  i ii cd up 

ser 	1.:h 	psi] iv cJ:i.iiti 	 e;- 	j;t I 	t, ti1 ". 

-. Thi; 	poi i;i cis s.ir; dmi. td hy tN' D r'c oe of 

I1niy' 	shr 	 torn in thr 	fid:.i f. in 

r(r).),y 	ti.. ( 	h 	coui tssnp- 	:'rssc-nti i,nqi fl i t i a t(?d 

or'dr under 

t.:i.or 	1c 	the 	ii 	it' CaU(? 

	

F A C  rsi . 	 inP. r a '5 thai; 	i: th 	t iMectf 

sr.(c)rs o d jil 	ci  t1A 	I: ;h s 	p 1 i c:y of 

i3nvrnusrn 	 Tsri.CI  t{'fS4'c t 	of 	jtspI oyrnnj: 	for' 

	

'.'O 	Si I (• f rn 	.1I a a 1 o 

sçj 1:c.s:- 	$ - hrt 	' 	 tbc 	 t;hr 	cr - : :L'r 	'c 	ttcrs 
•1,- 

cqi ij 	fhs 	r.'.ho -r' , j• j 	*. ft in t I e inrnjc f i:r,s 	 wr 

ir, 	poi:i cy. 	 . 

t fliEr d'ç:strcsr - t. s t a 	 ti r-ep€ct of 	rsothr 

o .(c. Ncc. t2/" 	ill ici by Srn: i 	U.. I<i 11•O 	 If ,  

i1 scj 	r-ir,,i 1 tr'I v c$ I.'.ti -1 iij :t 	1.ht of th9 dsprnsnt 	a,,  nd 

r'cr 	nr 	'.'ho -  ' 	 c 	sc'- 	r I 	dl 	 of. 

f:.ivc?rnmsrt 	rf 	]rl4jj 	by -t:tisj r 1 	.tc;r 	dat*cJ 	13 1299 

	

f  i T­ i,~ ;l f of 	hs 	rd o r I: 	hc 	i - d 

of thc rPprnt.ai; ii:'ri n wh i rh roN sh p 1é 

hP(?fl 	t:Pf) 	fl.i:I 	1.12:.: 	s - ist. 	I:s' 	'.4i(I 	1tto' 

.ritirpclrz.incf 	• SØ OrdPr •;-.-, 	 t.; '''t:t!ss 

Isi ri ;y nchs, 	c;'' 	rnn oyoor, Jv 	cl -t; 	riorIty 

	

,, 	4, 	ct.,r' is 	'ip1 rmi'oI: 	in 	rptct 	r-.f 	th 	di r'+-:t ' 	r'fcfr'uit 

	

' -nii T;tst '.id 3; i 	:;'jj I. 1 a Dpv' 'r y  a,  viI of  i. 

c • :s 	a 	;rscf i'sh'ic 	 a ny 	Cli rect 



- - •1 
rc rui t 	var: ancy. 	n the 	i d or.jer ., 	coceci 01) 

iqr'c1 if 	MA X irnun 	I trnit , 	f>ernpt ion 	from being 

po1 - s0re41 by the 	loyrnent E> hange were a1sn record. 

All the 

 

e r C produced a 	records and 	the 

dcr:unent 	rcr, 	ve of the Hon 'bit. Court ?r 

di rect: in 1;o the Wr t Peti tioner ;o produce t h e copy 

of 1;' 	id [r tr'dcktredi3.12.95 	 the 	oi'der 
S.., 

tJ 	A-4201 1/i1/99-tj. It 

. 	iht with 	c.rd to the cttrr,ej:E macic 	in 

prrph3 13, 9,  a rid ['3 of writ pEti tiorl, while 

thryjnr1 he 	0 1 	 j pd t:iipre in , it 	is stated 

t.ha t the Thi t; }'øt tioner: have made afaLse statement 

rcrd t;h varnricy poi t ion which will be evident 

from their Owr lett:r•.. In this connectjon , letter 1\10.  

dated 21-6-2000 tddrecd to the 

Ri.t1'ar Oc4nern of todi a by the Dire'tor of Cenus, 

Nipur' who Arc i dent liv h 	sworn An thc affidavit iii 

the writ: pe : tion my h referrptj to 	In the said 

] cter the i ci Di, rector has cier1y indicated about 

the vacancy po'i U on 1urher even after the Judgment 

o he Tribunr 1. , the said Di.rctor- hd i ctued vacancy 

v yet 	nr;hrr I e(;tr Nr 	A. 12021 (5)/90- 

Pt ) dt I 200. I , the a ae vcry Pi rector who 

hi iworn in the affjcjavj t; in the writ. petition hd 

irttirn ted the eqi ctar Genel"Al of mci a thit thr re 

lThree vacant posts of LC.. The said letter' was written 

in the contt of vacancy position pertththg to LDC 

The id Dirctorha,% s 1 s.0 notified the further vacancy 

ps i  lzc)n hy hi c; letter N4:p. A.. I 101i /10/21-Est;t 	(Part) 

eoc al 6 ,  

tt 	 . 
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I 

7 	L 
'tI 	' 2:i(i. 	't;hn ier 	in 	;t; 	11 	reti irncnt 

V(flC 	(Vs pe 	I;hf.? vc:ar%:Y po41 1; ioi , both 	perrncrlcIl t; 

r:rJ tcpoi''y 	:h 	deponcnt ct at 	that 	11 

 

he 7 

r'e tcrchcd eiipioyee cn be 	ciiitadtted 

c:.a c;'f :ht letter cited 212øtø and vflCY 

noi;&c:? 	dt'd 5 	2øø 	si r i flCYCd 

ind 	TrtivclY 

The depcnert crve 1 eve ot the t-or b e Court for •.. 

a di ec.:t ion l;c the 	t Peti 1; ioncr 	to prcUCe the 

i e of th ithr I ci; ter mentioned above 

7 • 	9h. h: 	('Si. 11i 	r( 	ii1 	t) 	i;t'i 	tP 	cIth 	III act *1 	1V1 

pa r atrrphv; 11 	i 7 of th w. t peti t; i on, u'h i I c deny t nj 

hie corent iori r' ied 	erc n, the deponent be 	to 

1:ate 	thai 	;te 	t&Iri t 	Pet ti c.rcr 	hFV? 	E1of)ttd 

di 	rimi ,1ory t,tTh?n t in !'pCCi cit the deponent. 

tl? I11? 
'ry ('ri t Petit io1er hzc1 on eri icr occaiQn 

mnt 	
t? Jdmefl t of the ir Ibitnal in i'epeC t of 

I c e 	d  

uriy others 'ho were/crc imi I cr] y i tuatU 1 ile that 

the ciepc;nent •th TriburU3l hct on ecri icr 
occatCU1 

;imi las' orders in recpeCt (af 
retr'enched crki 

c'? fti1ifLtr and 	 The 	very Writ 

Pet it ne rc 	i;v 	mp)emted the 	i d 

H,;eVer1 n e:eptiCJfl has; eCfl made only in 	pect of 

the ci cinc?flt md 	cher. The Writ Pt" 	even 

4iVCO 	dhOC 
fte5 hs jLsdnent; of the Trib1(fli have  

promot on n i stthc VS5C i. e which w re i reCteC) to 

he ci 1 lcd 'p hroUc,b th? deporterit and other iaii larlY 

Luaed percn. in thi 	r9flr4er.t on it J'5 stated that 

thc 	Ii 'ei:: 

 

or of fenU;, Man ipur by h is 1 et:i;er No 

A 1 A

"-I  
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	 4-0 	
I, 

1
jI 

ii ç.ij /2/€ -fc' I 1 	Pt / l?3 cJt?d 4.2. 94 	addr 	ed 	to 

f;h 	Ch icf 	 ry 	3ov e rnft?fl t 	of 11n i p u r 	hzd 

e- cd to 	(:nd all pos jhi e h' I p 1c4r a borpt ion 

f thc 	?rncThd 	nu emp ICIyes In the said 1 ci; ter, 

:hiitr' 	I ' l I n f ,  1 	011 	d a ted 	Il 3 	I cud 	1y 	the 

Gt:vrnmer; 	of Tori j a 	 o reFrrd 10 	1 1 	the5e., 	- 

:t S7, 	 to thp notice of the Tri.Lwnl 	nd 

u 	rr3b4M11 in ccnidertjon of all theta factor5 was 

p1 e ited to 	the i )w1)ed jidqrnc?nt 	tortunte1 y,. 

th r 	tlr i 1; Pc t I ' ion c vs h vr now t;trnd Rv extrid 	om 	the 

d schcn)e 

C) 	r.if 	off Ice cdr d i ,, t-r.d 	i 2_9ii 	let:tr 

citit;ci 	21 f. .20IØ, 	3 . 1Ø2ç 	and 	1t:ter 	da1d 

~ 2 .W 	 6 a n d 

tL 1. 

I •( 

EJ, 1; Hic,  de oent ss t -s tes,  that all 	the re1;renched 

C?fltU5 rrnp 1 (3 y  e (-? -4 mere 	appointt?d, 	pui's'.in 13 	to 	the 

ec f: ion and on h c I ncj ponored by the Enp 1 oyrnent 

hançpe 	 Committee was constituted 

to tos1 r tht? r tu i t th iii ty nd it t's oni y through 

	

ICh prc:ec of seiecion thty were appoiiited 	The 

P e t i ti on't 	 h ad wr'i tten 	I et1;er 	to th 

of all i;he 11inzti u 5, /Depr 	ot;s of the 

f:$i.,or'mp i F 	oF n--.i 	 ; 	/./9 	1tP'J-'d. I) 	diI:erJ 

12.91 	teek i rc 	i—ope'. 1; i on a n d 	ii asi. s t 	e 

t J cr 	of 	i' ' 	 C(H 1 oye 

t1ofor4;i.tn 	 now adopt inc P. dt fiorer; policy 

in 	h I r ciwn d'Irtmerrl; coot r'y to the 	t:hem 

n'ri1; nrc1 abave and th*) Apex Court cthc i'zlons. 

4 



( 

A .:r:p' rf thc .1 cttpr ci ted 2. i 	9i is 	Iied 	s 

?. lb t: thc dpj: ubd. t th; I i;onh th imp qned 

ti i tie red by the Tri1.ri 1 about one and 

	

yr b:: 	rd 1;bere 	no ty ode 	 ris  

the 	ame 	they ten t on merri ly 	to i thut 
imp 1. emcrt in 	t; e 	i d 	ig(n- 	an 	in the hve 
! 	 tim ocm- 	(J 	pri '-')n 	in the vm I f  I t. p9it. 	t3cith 

r nv1 	 nn ch(r,b 	 dCpzivtjor) 
th rIPpv Pr3t4f31j otherr eyc 	f ter the Judgmer)t' pf 

1 rj I tut 	fhi 	i t1 i onr 	ii 	ead ofjnj a 	'dei 
nP loyer- 	h e taken 	ccr,e to fat ehoc)d ic 	the 

	

id h 	dOp4;ed a c)i 	inatory tretmnt 

t of t1e percon involved in the 7 trit 

Nti cinr Whi n the other hand si rni 1 ai Si tuted 

P-?rc3ns hv i nq ' i m I ar ode rs of the Tr I hn I h ave been 

ri 	I he 	Petj t 1ore r; in th I 	.niie r c nnot 

-p'ta)ae rtd 	 and th r 	:h ajrist 	the 

re trerc-  hd uwj . cye e 	. unburi rucl of a mok 

emnp1cyr 

I 	lb at 	i:tic.' dej:on Cfl t: 	ubm 	; thvt.' i t wae 	ur,dr 	the 

C: i 	€ ant: e and when the ror:or(js reveal en 	th 

wH f:de 	c: 

 

	

of potcr by the Wr 4 Ptt tor,er 	the 

''p!.flc?dI u 1rnen ': ame in :o b inca upon the cnces In 

1rtd by th Pet i t ioners t hemsel ve bc inq c;uç4ht In 

the uth I pifloo 1 Th Pet: i t ioncr raririn t now adopt 

di f ferc?n t 	arid tk inç sh I ter tsf this Hon 'hi e Cour't 

with mat4rji. 5pri 	of fact. It ts rCs.pectu1 ly 

tihiflj t tcj th;t i-h 3 ; Hon b 1 e Court lonuJO be ie I ttctnt to 

H - 



_
41  

 

- 	 - 

I 	 '', 	 , 	 if., '''s' if 	'•! 	&if 	I,if 	
!: i5v 	1 n 1 L 'if 	1: 

PW 	 1 thp 

not I 	if 	 I jj-Uj C.  

to (:Y-' 

Iifi(s 	iii(,"I-' 	rf  

th j 

- 	I 	!' 

lu -id 	Ibit If 	- 	' 	 t 	Cint 	'h ' 	-; I 

• 	 I 	 :'.,, 	 1 

- 

/ 

I 
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,4dvocald 
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if 

1 i 	t 

i:Pn •/i 

1 4- 

ill 	'IT I 	ct;I•f'1 	AnT 	11:1. r'I.r.vi 	'IIHft I Al, 

• 	
(;U OAT 1AL'I LIEN cli 

R. A. H. 	OF 2000 

iii o. A. oo. 5 	OF 2000 

U 	
i U F 

A lvjw •i 'p1.1 c Lion UI) (II .i: 	t) 22 

( 3) ( f) of the Ce ti: 	Adrii.jn 	L.r (I. V() 

T .d.buri ru Act, 1905. 

-AIJl) 

rin( 	rdeJ c t:ec9 16. 2. 20U0 

)sed by Lhe lTti' ble TrJ,buiii .i n 0. A. 

No 

-ANTi- 

1. 	Unjn of 

l•pi 	eiu (:ed L)y the 3C 
1T L y of 

Llue 	of I.ndi, iJ ni :T y o 

'GW 
p 

2. 	'['lie 	'TI !t:j.j 	)0n 	of .1 ii(Ij ri 

2A 11 	iiiii 	 lJE 	DJhi. 

3• 	'['IiC flJ 	'rL()r oJ Cejiu 

by 

Dy. Dl. lX!((j 	
U00rilri Uej;1 Li.on 

V 
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• Petitioners 

P.e rponcent. 

Q 

2 

- V 5- 

Lic1. i-iaLm 1(han 

• • • • 0])0 3.1 to Pa rLy 

ppllcnnt 

TI ic humbj. e pe U tion o f LI ie a)..o VO 

flaciied pEti tione rs. 

MOST I1ESPECT]UJJTJY SIIEVIETH 

That the matter came up for admission on .1.6. 2. 2000 

- and this was disposed of on the date of adniigsion In the 

light of the decision of the I'Ion'bie Supreme CourL in 

Govt. of TarnjlMadu and another vs. G. I'Id. ?m1uc1(iin and 

Others(1999) 7scc 499p and directed): that the re-.ponJents 
1-1 

shall make the appointment immecUL1tly not laLer Llian two 

months from the date of receipt of the order. This order 

has been received by the respondent;g on 	' 	• 

That the ordr of the IIon'ble Tribunal to make 

the appointment immediately not later thnn two monthg 

from the date of recthipt of the order Ia been wade 

withbut any relerence to the vacancy pciLi.on, 

Thug being IlicjIily aggrieved by and (USSat.Lsf:1.ecl 



Wi th tllc3 	J'O ]C r3i Ci U 1CJU(n t. and 0 .ck, r d;i LQd iG . 2. 200() 

th8 petitioners/respondents prefer this Review 

Application on the followinq amonç st o th rs. 

G II 0 U N D S 

For that creation of the posts or the occurence 

of any vacancy is not in the hands of the responcieiits. 

Creations of new posts depeflds entirely on the Govkni-

nent pdlicy. 

Ppr thaL the Registrar Gener&. of India has jiven 

directions to all the Directorates including the 

Direotorai3 of Census Operation, Naiiipur under leLter 

No. 1200 11/3/2000-Ad IV dated 14.2.2000 and No. 120011/-

4/2000-Ad IV dated 14.2.2000 to enre that all posts 

available for Census of India 2001 in Gr.oup 'C' and 

'D' are,fLhlled in only either by promotion or on 

deputation basis in accordance with the provisions of ,  

Pcxuitment Pules. Direct recnkient from ppen market 

is not to be made in any case for Group 'C' & 'I)' posts. 

Copies of both the leLLers dated 

14.2.2000 are annexed hereto 

and marked as ANNEXUPES -A &.B. 

For that the )re1mpUon of the appiiOnts that 

there are vacnncje is not cofrect. 

rA 
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4 

I t I s there fo re, re spec t ful 1 y 

prayed that the F!on'b].e Tribunal 

he pleased to anit the Pv:i.ew 

Applidatiol), call for We recor3, 

ise flotiCes to the OojI 	 / 

Party/App) 1cnt and after l)erinrj 

the parties, review the irnpuneä 

judgment and order dd 16. 2. 200() 
• 	

and decide the 0. A. in accor(3I1ce 

with law. 

'I  

And for this act of Id.ndne5 the pet1Ltonei th 

ty bound $hail ever prey. 

H 
- 	 4 	• 	 L.. 
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To 

The T)eputy Director M.IV 
0/0 the Registrar Gerrra1 of India 
Kotah HOiie Annee 2/A s  Man8in Road s  
NEW tYii 4 1100110 

Sub j eat ii. 	Cons tituion of DPC in the of f ice Of the r3ireO 
Of Conu9 Opertions1 Manipur. 

!adam 
I hzra the honcur to refer to thts office or1or N3A.32012/ 

3/2000Estt. dated 27.42000 nM crp'f endorsed to the Office of 
the Registrar Geberal #  India and to cay th t the Departmental PrO. 
motiOn Caumittee(t)PC) in respect of te group C D posts has been.. 
constituted with the t'irector as Chairm&n ( COPY of tha Or8er is 
n1ocd fczb  efer)nco). 

Purther, I an te t3t.te that this of ice has been sanctioned 
a number of 2001—Censs pot.i in diorent jrados i.0.4.242000. 
At present one post of euty Dirctor is Lying vcant since Nov. '98 
and requast has been rnde to fill up the post in this aorrnoction 
however till: nc the post hav nct yat baon ;5 - aled tp. This pifice 
has no ltrnti.ve but to cortitite th D. P .C. to enaS this of fic 
to take up necessary action in filling up the postLi roited in 
connection with 200 Csui na well as the long term vaoat posts 
in t1mc Hence this officc h:s corstitut. the D.P.0 t3ir Of fico 
Order datcO 	 bwwa with tha Dire -_-tor of this 
of £i 

T em y  thtrcrore, to reqt. yoi ki3ly to conv'j the sano 
tion of the fleqitr - r CenedAl# Zr5a to the approval of the t).P.Co 
cOnatLtUtcd in this Directorate and corriicata the same to thU3 
office at an early date, 

n fithfully 

inc1.: As above. 
-. - - 

( 	. rzNx sii 
MIRTECTOR 

iEsX NO. 0385 220215 

A .32O12/3/2000 8tt Yumnam LeikaL 
• 21.6.2000. 
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• 	Nam of the 	Scale of No. of  
• 	

- 	
pay 	poses - 

• 	 proposed 
to 
filled uo 

.. ... 
1. Junior 	R.4000- 	1(one) Officials of Central/State 

Steno— 	6000 Govt. holding analCgOS 
V 	 graher posts possessing the qualifi- 

cat2.OflS p:rscrib3d 	or direct 

recrL1itflCi1t in the 	Recruitment 

Rule. 

 Matriculate or equivalent 

 eed of 80 words per minute 
in short hand (inglish or 
(Hi.c1i) 

 A typing speed of 30 words 
per minute 	in :nglish or 25 

words per minute in Hndi. 

l(one) Officer's under Central/State 
2 	Draftafl Rs.5000- Gvt 	Offices holding analogous 

000 posts possessing the educa- 

tional qualifications and 

- experieLCe prescribed for 
• d,rect rocbiitmeflt. 

ntil 

i) Matriculation or equivalent 

Diploma of not less than 2 

years from a recognised 
Institute in FiflC Arts or 

commercial Arts or Civil 
TT,ngifleer.fl 	or 	ars 
Cartiricato 	of 	uht 

ship from a 
Institute. 

in D3k 
iii) One year experienCe 

op publishing or Autocad 
or 7)rE'1iflg i"1CS. 

V. 

3.Computor R.4000- 	31three) 
6000 

WOO 

e.  

Officials of the Central/tatc 
GoverflrnCflt ho.cJiflg asa. 
posts or with e years rc:ul3r 
serviCe in posts in t.ho- pay 
scale of 1s.3O50--4590 or equi- 

valent. and pas.3eSSiflO the 

educational q j a:Lification 
presCribE2d for direct recr- 

UitfllCfltS. 
Esseutlal 
ttqreEJ wiTh Economics or 
StntSC6 or MathematiCs as 

a subject from afl 

n: :'o: 	• 



/ 

Cornpflor fls.3050... 
4590 

S.Lower 	• -. 

0M lltyw 	
r— ( S -- 
	

(I  

of the 
Stt Co;-ep. hoL:f 

	ana lOCQ, 	Osts or•wit-h at least 
6 years regu.1 	SrjCe in 
posts carrying pay scale of 
s.261o_40 

or Wjt1 3 years - r0gular S erv ice 
 in Posts ing Pay s 	 carry. cale of 

and having quaj fiatjen. sc 
typing Profi 	flC -  as 	

S1fld rd 
ments 
Prescribed for direct recruit 

Essential 

atricu,5 of equivalent  

Minimum sPa,ed of 30 WOrds per 
minute in type Writing in 
English or 25 words per minut0 
in typewritjr1g in HindI, 

Computor Proficiency with '0 
Lev1 Certificate recognjS0 
by the .Departent of Elect_ 
nice in Govt of Indja 

J.1Ofl 	
3 (three) 	Officials Of  the Cent 

6.Peon Rs,2550... 
3200 

'(one) 

L1OLUflg anaIogu 
post or with 6 Yea regu 
S(rvjce in post carrying pay 

of PS,261o.3540 or with 
8 Years re gular service in pcst carrying pay Scale of '.255O 
3200 anrl having qualifications 
and tyPing Proficiency as per Stan. 
dard prescribed for direct 
recruitment 

Essential  

t"a triCulate or ecluivalant  

Minimum speed of 30 words per 
minute in 	

writing in English or 25 words per 
H 	

minute in type 
Writing in -ndi. 

Officials of the Central Govt/ 
State Covt and °ssessing the 

Of midrue $chool 
Standard pass from 	recognisecl  Schooj. 

I 	 - 
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OVRMT OF L1DIA 
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- 

II 

It is 3roposed to fill up Some post as dtaj1ed in the 

	

Annexuroi by transf 	on deputation basis in the °ffic 	of the Director of Census Operatjons Manipur, Irnha1 against the short term ecancjes created for 2001 Census from amongst Suitable officers/ or Officials of the Centraj/State/UTS Goverent Depar+5 ful.. 
filling the eligibility Condition as indicated against the posts, 

The pay othe Selocte °fjcja1s iji 
be reaulated in 

accordeance witr 
the 1nstructi0 contained In the Doprtent of Personnel and Training OM No, 

2/12/87 F$tt(pt Ii) dated 29,4,98 as amended from time to time, 

Perjo Qf deputation will be Initially upto 28,2,2001 which may be Gxtenoea 1-or further pe.rlod, 

Applicaj0 
of the off icjajs who are 

Sujtb1 and Willing ent by transfer on deoutatjo 
and eligible for appointm 	

basis may be forwarded in the enclosed 
prescribed proforma at Annexure 	II 

alon9 with their AOR 
DOSjQr5 

for preceedinu 5 years and Viqi1a Clearance Certificate to thjs.offtce 	
Withj 6 weeks from the date of Publication of adverttset in the mPlQyment !\!ws. 

Thosa ofjcais who vojIJntr for these posts will not be 
permitted to withdrav thj nme later o, 

• 	1. 

fd 
No . 	 TLEFAX 0365-220715 	

- i - A 0  12021 	
E 

	

/5/98_:) Lt/ 	
Imho 1 5.9.2üü Copy to:. 1) Reisrar Clistrar 	ora1 Tncja Iot 	Ousr \nncy,2/J\, 1'J/ 	LFJI 	1 Oi 	th i e erence to thr lettej 	* Nool201i/4/2000\dI, dated 14.22000 

All DCO in the Stat5/iJTs 

Deputy Director(t nrtiseiet) D/P P 
Parljrt treet, iew for 	 Dl 1 - 1 i0O 	3 publjcat jo in Enploymerit News, 
The Chief Secretay,:3ovt of Manipur, 
All Centro1/tat °ffjc 	lOC3t 	in 'ianipur. 

DI7LRCTOR 

• 	

,•• 

-- 
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OF I.oIA 
MiNISTRY CF H0M AFI.'AI OFuI 	OF 'i'u 

D1'ZJ:CTCROF  MA I FUR 

Yuninam telkcuj 
Impha1..795001 
23ru Dc 0 'j 

OFF CEORfl't 

In puru 	
Of th dircLj 	of Cttz"l /m.tnIqtr3t1vC TrIbuni1 Cu.;ahatj ex3ch 

In ro3poct o 
C.A. No.60/94 th adhoc PpoInmct of Srnt Ho. 	k, Ass 	

Conj1r of tis off± 	lo horohy r cui jQd WIth 	
h 

 

flJP T:r2 t 

Ho4 /g
Ih 	2 3rd Dcc 

Cor •y tx.) 

As1st:rt Ccc - i1 r 2) 'rho Foput RenisLr-r 
AdmlnjGtr) LV TrjJ)l1r;41 

CuvcI 	5 for InEcrm,tj. 

) 	The I ecI CI i1 of LhJ 	of ii 	for. 
ar t ion rj flrr(9'r. 

OfJJ.c for in COC, 	cr 1n-1 iX?CO dry )cLi n 
C. 

icr 	'?flI [3 1. 

OIher reiv,--. fj l3,. 

/r 
JT\r 1 Dir:' xTaR. II 

V 

JT1 0c' 
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OHICE OF 1IIE•REGISI'IU\R GENEIU\L, 1NL)IA 
((; 	ii)iHLI( t)f unfit,, Iuiii3(,'; 	ru)c 

2.A 
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/ 	

i 

IV 	
\ 	 Uuo: 21.6.2000 
\ \), 

• 	 rie Dj.roctor of Censu3 01)erntion9  

- 

ubjct:1CJulZ1ri5at10n 	oL 	 C eYV1OS 	of 	sstt. 

Ccmpi1eCS/L0.C.5 in OCO, Assat'i. 

Sir, 

I aui directed to refer to your letter 
No.DCO(E)24/99/7073 dated 5.6.2000 on the subject 
noted above and. to sayh tat the services of 8even ) 

ap1icfltS in OTN_ 	 97 	 I 
ny o rcgi 	 tho OCO, usamW 	thLoJ 

bE iUO 0r the order ly.hc OCO. 	The ad-ho 3  
'erve will not count for promotion and 8oniori-ty. 

'ours faithfullY, 

m 	 . 	
( 	 ) 

CCTL '1C) TIE GOVT. OF IWI1 
PU 

c. t 	.?.L'e- 	 • 	• .. 

9 A 

/c 
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3/10/200o Jf 

CO1pl4rc 
tlh tb Hor)'b1, Tr1bin1 

Guwahtj 

ord 	dL 	
0.• ro.12/2000 	

f0llOY1ng peron are hrQby 

	

point 	o 	
PUr1y ternpo- 	

bj In th 0/0 th Director of Ce  Oilwal-latfgai nt th pon 	hoi 	
ch of th 	I 

1th 	fa 	
rot tho da0 Ui 	

Charge of the po 	for, a perj 	pto - .1 

20.022001 or 	
furU]or ordor h1 	ever i or1er 	• 

	

of ti 	
mo o po 	

Sc1 of Pay 

4 590/_ per mont  COfflI)UtOr  
Cli• Pibft 	

C0nlPUor 	
do 	:- 

rju Darh 	
Lot 	

do - T) 	'Ova 	

rnü  

	

00 	ajrt th 
p3 t 	1Ct1OI(j fot 	

o( ma! 	2Q)! 
Tht 	

°1mri 	
I ro bp!•0 	tlpo] th', 	Prcr 

r1g 	for Uttitø COntjn 	 in t?jj, norvjc  
2001 	

• 	 1 bov0 3 1 Oirit. t 	ii 	1 aoiU Cily 	t;jr 	• 

	

O th ecP1ry of th 	Uo' Per! 	
n evcn iE 	epart0 	

• 1: 

	

rdor for 	
0t(Ir 	

• 

As3rr. DIr C)( 	p 	 Op 	xo.': •1 - 	 I 
 

OmO.D (iU2e/9]/pL 1&/ IP 957_Ofl 	
dL 3/1OOOO-. 

-. 

 

:py to z-. 
Th LQ .i•, 2/A

ADCO' 	

n ngti od • ti e  
°ff D c 	 D1 hi 	11001 1. 	 • 	- 

•,.T 	

ic 	(Cc1) 	
AC} & 	Jui 1air, zr, Djh 4  - 

Thn 	() / 	 , 	
I 	 I  H I 	 JL1I 	I, 

t: 	!rrh 	

7) 	( 

	

'our L 	!Jr flCt], 	 - 	

( 	/ 	 A 	: - 	• 

-• 	Pu0 O.DC0(n)21/70/ 

COtCernj 	

( A MD1IX AS 	
DJnEc'roI OF CEUUJ3 OPZRATZQHt - 	 A3AI. 

	

- 	-: 	I 	I 	• 	- 	• 	
- 	I 	- 

• 	
S 	 II 	
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Moct  Trnmedj a 
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/ 
/ 

,1 

A.1()6/2/ 9e.11(Pt)/; 

• t h e 4th Feb.94 

The Chief Secrtàr 
Government of M jpu.r 

uhjct 	Absorptj 	of retrenched Staff of Cej; 
Direct cz. 

in continuatjoz of th! off.c lettcr of even number dated. 14th L)Cht 92 on th 	Ject indicated a.bve 1 have tJ 	oniur to (nclo 	?ecjth a stat nent: howinq the 31st of l 7 een een) ad-hoc ten:porary ypjoy 	r- ' ose srvJco h,v her terminated CDnsequent on the expir\ f 	nctio -  of the ot held by them wef 31 • 12 .93( 	They have or ked in the Di:borat e on reqular t ime scale of Pay In difer€ 	catorjeg 	osts AS per instructions iontained recc1vd from ttme to time certain Concession may be given to thosp retrE'nched Crnus employees which w- ext (­ n(30C upto 23.294 In recruitir.q to the sb3 	t: vide iri1try of Persc7nn(?1 I b1j c Cr1 var1c 	(, 	 on 	•rtmerL of Peronrj 	Trajtjrv OM. 4024 / l/3-Ft1 (0) dat OdJ4  0E .:3 (C1 	encl 	U) 	(i e Chowkjdar/ peon will also h retrerc4\on 2.24 0  de to non 	nbflty of 
LOst 

I an, -f refor 	to 	quest you kthcUy to e:tnd 	all the  scihlecJ for 	& or;tjo of thE .trcnchd Ct; 	employees to the su:Ltabie Postss in the Dj:ttg. in the State ind intimate 
Iosltion to th1 office at an early d.ftp4 

4 

End:- As stated above 

Yours €aithLu11, 

v) 
-. 

• 
( H S. eana 

cr7 LJEUt Lj ct or 
/ c--• 

-4. 

'd  
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- CompL zr 

/ 	 p 	i-j TI 	 Coc1pLor1 

1 Li Z L'2' :& 	 tCDrptr 	 t'* 

1 P'l e'i -\ 	 Comptier 	 V7  

H 	 ep1en 	 ;3tQmprr 
311t 	t'g. I"a can CoiP11r  

13. cLlr 1 Y 	1 , 1r)tjiu1: sI 	AL 	rCmpji  Eri 
1 	

t111) 	P1I Icz" 	 c 	 ?'.Dof Reader  

15 Md , c3ira J u3din 	 Pr 

16 $ V"i Muhari j3di 

17. ra 	 5Wt1e1-er  

........................... 

-<1,i- 	:.• 
t, 

S, Mcir13 ) 

- I)jrcc or., 
No - 	 12C2./4/Y3(itt 	 Ira ph <i 1 / L he 	,-' 	/199 

Cnfly n-  1) Ai.lciicern 

) Th. L 	& cCunt F, Offica(Cen:j.) 
If Trd:i. 	/ !'ini LiV orE fl -i 	?fIfa1. 

di1nq, Nr&i Delh.L--11COO1 - 

:c/zsstt(A/c) of tjs office. 	 •. 
I ... 

The S'vce ho J/ pri1 fi 	
. . 

• 5 . C' f] es.  

: 	 - 
1 I - 

:• 

	

Dept*.y Dirr_tor) 	- 

I 	 • 	 • 	 • - 	•, 	•• 	, '- 	 • '; 

/ 
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(J) 
IU1ffle(Jjato 

Government of mci La 
Ministry of Home Afiars 

OFIc Ol THL3 RLG1STA1 C
1 N!AL, INWA 	 PIP 

l<oth HQU00 Anrioxo, 
2/A, Mansth; Road 

New Delhj...10Dii. 

December 25, 1991..
1  

Subject 

Sir, 

Absorption of retrenched cepsmj 	employo 	who Wore 	nppr,ji.1c11, 	np; l;mi 	nhrw. 	Vti(;J0 rrfJmltod 	In CollIloctIun WIth the 1991 Cn3 
Operations 

A 1ar8e number of group 'c' appointe 	 apd 	'staff were • 	d for a short, duration of a year 	
W 

or two in connection with thd manual processing of data cqlleco 
	h In to 1991 Cq n n mj 	f[i1cI opc'at1;i 	for whicj) 	mrr,( 	n)Dffl iu ' rnhiilit tlo3 	ot Iico 	(1c105) have beon se 	up throughout the 	• country, 'The work for which these tmpornr'y staff have. 

been engped is expected to be comp1ete 
	In 1992, 'I'hereafter theso offices will be ivo 	up: and the qtaff dIbnciüci, 

2. 	
It may kindly be appreciated th . at the mass retrench- 

ment of staff is bound to create a huinn 	roblern Of grave magnftud 	for tho Central Govrnrr1ent 	it Is br Iho Solution 
of this grave problem that I am seekIng your cooperation 
and assIstance as we elicited in the 197 and 1931 Censuses. 
In this cormectjon I am enc1osi 

0 copy of tim Mien Rcclstrnr 	(nrmnr'ai 	JriJ 	Iuijm,m' 	'2/:i/tjAI .1 	Uatecj 
Uclobor 19, 1931 whIch explains the I)osltIt>ii fully and I 
need hardly add mmything to It even by 'way qf emphasis. 

• 	Irl 	the 	cIrciminst000 	nnml 	COflSi(Irrjiip 	tho 	nam1iturjo of this human probjemn 	I look forward to your cooperation 
and assIstance in absorbing ret renchod census employees 

To 

• 	 ' 

IL C' 



c - 	
c_ 

•j; 	
p 	- 	 . 	

I 

5Y~ 

-2-•' 

th 	your 	vnrinu 	offir.nn/ISIJR/nt]if)IlflJJlPUfi 	17nd nn, 	'(n roqurit 	to kindly J n  n i in ritr,10 	 li HI(4 'nqnrd O 	your 	ufficog 	(old 	)II11110 	(luciur 
Lb 0 d 10 	 ° 	 of Y°" 	MhiO1rY/IJUIOIL'lwni 	° Conc1do' tho rutroliocj consus fllnployoos fovourobly in 1)l'o- foroiico to raw recruits by according higher priority and 
special Consideration to tho fanner. 	 1 

Yours fai 1thfully 1  

(A.R. Nanda) 
1 Piiiflt1'r%r OtilUirul, India 

lncI: As obov 	 S  

'II 

I; 

JtL 
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Tfl 

OF INDIA 

MINISTRY OF HOM 	las/ORm LkNTRAkYA ANTYURE- 
X q  tf: tfl  

OFFICE OF TILE REGISTRAR GENERAl., INDIA 

2/A Mansingh Road 

if,fk 	 14.2.2000 
?Vew DeThi, te 

To 

All DCO5 

Subject: Ad hoc appointments. 

Madam/Sir, 

I am directed to refer to or letter of even number 

dated 20.1.2000 and subsequent discussions in. DCOs Conference 

during February -5, 2000 on the above subject and clarify 

that ad hoc_appointments from open market are:totailybanned. 

Any violation of this •instruction will be viewed seriously. 

DCOs are requested to ensure that no ad hoc 

appointments are made from open market again's any lonq term 

or short term vacancy due to any reason whatsoever. Detailed 

guidelines lip of posts sancioned 

	

iIndia, 2001 are being sent sepacately. 	You are requested to 

acknowledge the reipt of this letter. 

Yours faithfully, 

(2 

JAYA  
Joint Registrar General, India 



Fax/Speed Punt 
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MISI5Y UT' IIOUfl ArrATfl./Gfl!TI ?ANTPJWAYA 

ANNEXURE 
OFFICE 

I1mfL 

	

Ii t )~e 	 14.02.2000 

All DCO5, 

Subject 	Filling up the post sanctioned for Census of 

in di a -2001. 

Sir, 

I am directed to say that a number of posts have been 

sanctioned for Census of Indi-2001. These posts are required 
to be filled in as early as possible. As you are aware all the 
Group 'C' posts sanctioned for the above Census and the 

vacancies caused in Group 'C' and D' cote9ories due .to 

promotion Jn ._.highor grad's Cr' to be filled by OCOs and the 

posts coming under ,  Group 'A' and 'II' are to be filled by this 

oftic. You are requested L ensure that the posts available 

for Census of India - 2001 in Group , C and 'P ire filled 

in only either by promotion or on deputation basis in 
accordance with the provisions of Recruitment Rules. Direct 
recruitmn,t from open market is not to be mode in any cae for 
the above posts. A suggested model 'order' for promotions 
against above mentioned posts is enclosed, which may be used 

with suitable need based modifications. 

If some of the officials appointed against census of 

	

,\ 	
India 	- 	 2001 	posts have 	to be regularised later, 	on 

	

\ 	\ 	
vailability of long-term vacancies due to retirement etc, 
separate orders for their regularisation must be issued. 

So for as Group 'Ii' posts are concerned you are 
requested to send by 25th Fcbruary'2000 the A.C.R. dossiers for 

	

71k 	 last 5 years, vigilance clearance and seniority list of the 

	

-. 	 3 .y4v'\teoder grahen of eoch category of Group 'B' posts to enable us 

to process tho caaes for their promotions. 	Where eligible 

T 1 	 persona are not available for promotion against Group 

• / 

	

	 posts, action to fill up the post on deputation may be 

1-,.-< initiated by the directorate. Action taken in this regard be 

communicated to ORGI. 

All posts, to be filled in by deputation may be 
advertised in leading newspapers and Employment News, through 
DAVP, in addition to circular to Govt. of india and State Govt. 
offices etc. 

1 •  

Yours faithfully, 

(H. B. Singh) 
Under Secretary to the Govt. of India 

J 



.c 	Aer- 

/ 

	

The 	following 	( Name of lower post ) 	in 	the 

Directorate of Cenu Operations1  -________ are 

promoted to the post of ( Name of higher po t) on regular 

basis in temporary capacity with effect from the date they take 

charge of the post until 28.02.2001 or till fttther orders 

whichever is Earlier 

(Name of officials beiflq_romôted 
 
 
 

The above promotion has been made against the purely 

temporary posts sanctioned for Census of India - 2001/ 

resultant:. vacancies caused by promotions against posts 

sanctioned for Census of India - 2001, and this promotion will. 	/ 	...& 

continue only upto their sanctioned period. 	The abov! 

promotion order shall not bestow upon the afore mentioried 	. '. 

cficia1s any claim for regular promotion against long te3? 

'acancies or core posts. 

The above officials shall automatically stand reverted 

as (Name of lower post ) on the expiry of the above 

referred date(s) even if no separate order for reversion is 

issued. 

DD/7D of Census Opertions 

Ape 



586 	SV'AtYS-_ESTAaLJSHMENT AND AD1F'1TRATJO> 

• 	 PART H 

• 	
Particulars of the vacancy proposed to be utilised 

• Name of the ost/service in which a vacancy 
is ]oca:e 

Pay scae of the posi/secific grade of service 

Classifcaiioa of the post/grade. of service 

\Vh'3' recruitment rules have been framed 
for ap:cintnieni to the post/service in question 

\Vhethe: recruitment rules for the post/service 
have the anproval of the UPSC; if so, parti-
culars of the Commission's letter conveying 
their actroval 	... 	..• 	... 

Whether p: he recriLment mies the vacancy 
is to be hued by direct recruitment or transfer 

If primary mode of recruitment is not direct 
recruitment or transfer, what are the circum-
stances h-i which the direct recruitment or 
transfer is being resorted to' 	... 

• 	 8. Duties attached to the post hed by the Surplus 
Staff 	

... 
9. Qualifica:ions prescrieQ for' the appointment 

to the post/servtce: 

(a) Ech-rationa1 aualincations 

(a) Tec:nicai quanficazom. 	... 	•.. . 

(c) Exerience, if any 

• 	 10. If the proposal for adjustment of surplus staff 
is beinc mace in relaxation of the mode of 
rCCrUtr.0 proscrtbed in the recruitment rules 

(a) in 	ite the particulars of the order of 
reiration made by the competent autho- 

(b) wne:ner tac approval of UPSC to such 
reiaxation ot rules (if reauired) has been 
obacd: if so, parijcuiarsthereof 

44vocaie. 	Wlether rho vacancy fails on a point reserved 
for Scneul-a Castes or Scheduled Tribes  

1-2. Location of the vacancy 

(a) Whether any employee is already a::oint-
ed against this vacancy on ad toc bar. ii so, 
the particulars of the ad hoc ar :.:r h-i r ce , 
indicating the date of his appointmcn:. euca-
tional/technical aualiflcations... 

(b) Whether he belongs to a Scheduled Cac:e or 
Scheduled Tribe, and whether his servh-e will 
be terminated/adjusted elsewhere coasecuent 
on the absorption of surol'js ernpl•c 2  c. as 
proposed 

Particulars of the Confidential Roils forarderl 

of the  
O.:rr or aiiy orhcr o:cr 

::'r1torised to se-ic 
ercqit!Siflc.': 

v 	ANNEXUREI7. 
Redeployment facilities to rezrenchcd 

regular temporary emplo:'ecs 

J(he temoorar Groutts 'C' audj)' 	' - :i Govrirnr em:c-ees 
arjd af eba 	pLm.gt lc\months 

.- 	 to the ourposes o' 	c .p 	 tC 

Em&orieñrEhanaes It has been b -oueht Y- 'iouce of - e 
Administrative Reforr.s that he re .:rater of 

OnITIeS of the retrenched temporary C-ovcrnrnea: employees urder Prio-
nt Tt has pobee o 'uc -  aai 1  "Ti SJ- pg Jtcrn 
ment JOS. Keepingn viy_tJe.façt ihasom of tneternnorarv or.. rio-
vees have beej 	arejejngjetrenched fom:he  various Cc.ernrc ea 

period it has :-e' fett thit SL:e 
onon shou 	given to_h.m in pro\ i -: riep1oir 	a - 0) 

tiici3iiesinordr to miticare their hardshfD. 

2. The matter has been examined in conr -c:ation with  
of Labour (dir or-GenemiofEmplovment and Trainine) and :e foiow -
ing decisions have been taken:— • - -• 

(i) All retrenched temporary Central Cc.vernment empe'vecs 
were recruited through the Employment ExcWanee and have " 
put in at least thrcp years reular coninuous' ser.cc before 
retrehment should be elieiblc for redeolovment throuch a - 

REDEPLOYMENT OF SURPLUS E',t?LOYEES 
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Place: 

Date 
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will be considered as fre app_oirtpet and their payon such 3pPOiflt-

will also be fixed under the normal rules. 
f(11., D.P. & :\.R., O.M .No. 42914/I/75-Est. (D), da:cd ihe 27i 	1arch, 19.6 id 

29th June, 1978. 

The question of extending this aci!ity.to.siniilar retreriched temporary 
Central Government emcoyecs who have put in less than 3 years of rcy:iar 

con1nuoU se ice s 'en aIr co suit it on w St i S 

It 1hTt'cc ned that 	iSt'fl2 ChLIIL contained in DP & \R 0' 
du27 31976 and 29 o_t 978 ou 1 oo.. \tCndcd to co 	il tcc 

e'flpl03 S ICLIUJftd re2"I n- 1v Lbrou 7h th prcsLr'bcd ci 	e!s o re 
n jitcsSta1fe7_0fl Comm SSiC'fl Empio iicm F cr -i ' a .. a c 

inçludiii L u 	\hU Li 	"OtLOTi 	C .d 3 CiIs of ie. 	cot 

scr ,vice at 	 The modified scheme 'oud have 

irospeCtVe effect from. Istanuary, 1992. 

All the Ministries/Demtrtmcn:S arc reoucsted toriae the above 
h em e to e n otlCe o n cmccc rtoing thOSL IP 	- ti 	.a 

sc 
	- 

subordinate offices for 	Ca 1CC and ecassary action.  

of Per. s T:t.. O.M. No. 25017,7/92-ES([. (D, dat- ::c 22:d i2rry 

1993. 1 

.4 

- 
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NOTE.—For this purpose, the retrenched temporary employees who 
were recruited in relaxation-of the Empoymen Exchange procedure under 
the ex5ting instructions, e.g., appointments of dependaitis of dc-ceased 
employees on compassionate grounds, will be deemed to have been 
ap?ojnted initially through the Employment Exchange. 

, (ii) Until all such retrenched cm3loyees 2r SO redeploy d no direct 
?C'ULW'e 2t iil OiSO!tOG öbt on ua'1icipaTin attaci1 
d ifhd subordinate officof the linistries/Dcpartrncnts to 

Group 'C' and Group 'D' posts idled through the Err;pipv- 
( 	men; Exchanec. Suitable instftctiOflS may accordinnlv be 

/ 	issued by the Ministries/DepaltlIIefllS to their attached and 

\ 	subordinate offices. 
IinistrieS/Ucpartrnents.sJolQñ!St explprt' the possibility of 

redeploying the ,empIoyç .es 	pched by_thrn_.suJ 
'Grou 

g offlces und.r 'e 	For tflb purpose they snou'd 
firsidbiñ clearance in accordance with the existing instruc-
tions from the Department of Personnel and Administrative 
Reforms regarding the non-avilabiiity of suitable persons in 
the 'Surplus Cell', before action is aken by them to sponsor 
the retrenched employees for posts in the Subordinate and non-

• participating attached offices. 
(iv For apoointrnc. 	oGroup'C.'...anclJ5rQupLQ pQreren- 

c1'ca 	loveesouido 	2;ble for age con1cession by he'ng 
' 	 a11öëETdeduct the l.enf5hThiuous service ren ed 

8 	
b\Thembtrencl rre -it o 	a relaaationmage up to 

\, th maximum of three years. - 

(v) The names of emDlovees retrenched from Group 'C' posts who 

ej.c.fe.dtQth9. Special Department of Personnel and 
xistrative Reforms. Similarly the names of the surplus emplo-
yees retrenched from Group 'D' posts should be sent to the 
Cell already functioning under the DG, P & T. The Special 
Cell in the Department of Personnel and Administrative 
Reforms or the Cell under the DG, P & T, as the case may 
be, will thereafter take action for redeployment of these 
people in other subordinate and non-participating attached 
orftces. 

The retrenched temporary emiovees will not be eligible for any 
pay and allo' nCesuipg . jieir 	iiinc period nor will they be entitled 
to 	Lo1cess1on/benLfltsaarnjsbTe 

tt 	,. 	 Central (Surplus Staff) Cell in the Dc i-imeiof Personnel and Adminis- 
tratiVe }ctorms. 

ê 

The appointmen trtrenched temporary employees in GroUp 
'c and rp. 

1, W,  -~, *- -/, - - 



iN THE ADMlNlSTRATiVERlBUNAL 

GUWAHA1 BENCH: : GUWAfI 

O.A.NO. 62 OF 2002 	 ' 	12 
AL 

Smt. Ushám Karnila Devi & Ors. 	 . 

-'is- 

Union of India & Ors. 

-And- 

In the Métter of 

Written statement submitted by the respondents. 

The respondents beg to submit written statement as follows :- 

PRELIMINARY SUBMISSION 

I) 	As per direction of the Hon'ble Tribunal passed in O.A. I 82/9, 
the petitioner was to be absorbed only against the temporary 
posts created for Census Operation - 2001. When the order of 
the Hon'bte Tribunal was to engage the petitioner against 
census operation posts and he was engaged against census 
posts only, his services are bound to be terminated alongwith 
abolitions of census posts. In view of the law laid down by the 
Hon'ble Supreme Court in Anjali Bepari Vs. Central Welfare 
Board, 1996(2) P.316 (SCSL7) once post is abolished, the 

applicant cannot be continued. 

It) 	There are no regular vacancies of Computor to absorb the 
petitioners. Further the appointment to regular post of Computor 
(now Compiler) is made through 100 % promotion failing which 
by deputation and failing both by direct recruitment. The 
applicants cannot be regularized/appointed against regular 
posts through back door in deviation of the recruitment rules 
framed under Article 309 of the Constitution. However, in view 
of the order of the Hon'ble Tribunal as and when occasion will 
arise to report any vacancy to SSC for dkect recruitment only 
after invoking first mode, i.e. promotion and second mode, i.e. 

t) 
et 

'1 



deputation, the department will write to Staff Selection 
Commission to act as per law lid down in the case of G. 
Ameenuddin by Hon'ble Supreme Court as also as per the order 
of this Hon'bte Tribunal. The respondents crave leave of this 
Hon'ble Tribunal to refer to the decision of Hon'ble Apex Court 
in 1992 SCC(L&S) P.805 1996 (2) SCSLT P. 316 State of 
Haryana & Others Vs. Piara Singh & Others 1992(4) Supreme 
Court Cases 118. 

IH) 	That no cause of action has arisen to applicant to file the O.A. 
The applicant cannot challenge the order by which he is given 
appointment. 

IV) 	The OA is hit by principle of promissory estoppel, once the 
applicant has accepted the job in terms of the order dated 
30.7.2001, he is estopped from challenging the same. 

PARAWISE REPLY :- 

That with regard to para-1 of OA, the respondents beg to state 
that the applicants were retrenched employees of 1991 Census 
and were re-engaged as Compilers ( previously Computôrs ) 
under this office order No. 12021/5/98-98-Apptt.(Pt)/135 dated 
30.7.2001 in compliance with the directions of the Hon'ble 
Tribunal, Guwahati Bench and the Hon'ble High Court which 
says that the applicants may be absorbed in the vacancy that 
will occur for Census Operations of 2000. 

Copy of letter dated 30.7.2001 is annexed as Annexure- Rh 

The re-engagement is for a period upto 28.02.2002 (I.e. the 
date upto which the posts were created for Directorate of 
Census Operations, Manipur by the office of the Registrar 
General, India ) or till the abolition of the posts whichever is 
earlier. The tenure of re-engagement is confined to the posts 
created for 2001 Census and the available vacancies were 
offered to the above retrenchees according to the length of 
service they have put in the 1991 Census in the grade of 
Computor as per direction of Hon'ble high Court. As 2001 
Census has been completed the three posts in the grade of 
Compiler created for 2001 Census have been aboished w.e.f. 
1.3.2002 under the Office of the Registrar General's letter No. 
A-11020/1/99-Ad.11 dated 18.2.2002. Accordingly the services of 
the three Compilers re-engaged under this office order dated 
30.7.2001 referred to above have also been terminated w.e.f. 
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I 28.2.2002 under this office order No.A-12021/5/98-
Apptt.(pt/1 88 dated 25.2.2002. 

A copy of letter dated 18.2.2002 is annexed as Annexure R/2 
and letter dated 25.2.2002 is annexed as Annexure- R13. 

2. 	That with regard to paras-2, 3, 4.1 & 4.2. of OA, the 
respondents beg to offer no comments. 

3 	That with regard to para - 43 of OA, the respondents beg to 
state the term of appointment in 1991 is purely adhoc and 
limited for posts applicable and created in connection with 1991 
Census only. 

4. 	That with regards to para - 4.4 to 4.6 of OA, the respondents 
beg to state that the cases of Shri. A.S. Stephen (who 
subsequently resigned and left this organization ) and Smt. Ng. 
Makan are quite different in as much as they were allowed to 
continue their services against the posts they were holding as 
per the direction of the Hon'ble Court. In the present case no 
posts are available for the continuation of the applicants as the 
posts of Compilers against which they were re-engaged were 
abolished w.e.f. 28.2.2002. 

5. That with regards to para - 4.6 to 4.9 of OA, the respondents 
beg to state that the policy of the Govt. of India for tilling up all 
the Group 'C' posts sanctioned for the Census of India, 2001 
and the vacancies caused in Group 'C' and 'D' categories due 
to promotion in higher grades is to fill up either by promotion or 
on deputation basis in accordance with the provision of 
recruitment rules. Direct recruitment from open market is not to 
be made in any case for the above posts. Therefore, the 
respondents much against their will, had to make a prayer for 

review of the judgement of the Hon'ble Tribunal and file writ 
petitions at the Hon'ble High Court. When the writ petitibns 
were dismissed by the Hon'ble High Court on 7.6.2001 the 
respondents, in full obedience lost no time implementing ifib 
decision of the Hon'ble Court and issued orders on 30.7.2001 
or the re-engagement of the applicants as Compilers upto 
28.2.2002 i.e. the maximum period upto which the posts are 
available for the Census of lndia 2001. As the posts of 
Compiler have not been extended beyond 28.2.2002 the 

respondents have no option but to issue order of termination of 
the services of the applicants w.e.f the afternoon of 28.22002. 
The fact that the tenure of re-engagement of the services of the 

applicants as Compilers is only for a short period i.e. upto 



282.2002 or till the abolition of the posts whichever is earlier is 
made sufficiently clear to the applicants at the time of their re-
engagement and they have accepted the offer of re-
engagement in full agreement of the condition contained in the 
re-engagement. Now that the posts have been abolished as 
stipulated in their re-engagement order of 30.7.2001 the 
applicants cannot claim further extension of their appointment 
specially when there is no vacancy available for them beyond 
28.2 .2002. 

Copy of Hon'ble High CourVs judgement and order dated 
7.6.200 1 is annexed as Annexure- R/4 

The respondents also beg to state that it is incumbent on the 
part of Govt. of India to abolish posts temporarily created 
specifically for the conduct of the Census Operations which are 
considered no longer necessary as economy measures of the 
Govt. as soon as the census works are completed. As stated in 
the para I above, as the census of india - 2001 has already 
been completed the Govt. of India considers that the services of 
the three posts of Compiler are not necessary beyond 
28.2.2002 and these posts are therefore abolished w.e.f the 
afternoon of 28.2.2002 ( copy of ORGIs letter No. 
A.1 102011199-Ad.l( dated 18.2.2002 abolishing the three posts 
of compilers is enclosed herewith as Annexure- R/5 for favour of 
kind perusal ). The temporary posts for 2001 Census now 
available with the Directorate of Census Operations, Manipur 
under ORGI's letter dt.18.2.2002 referred to above is given 
below:- 

Statistical Investigator Gr. H 	Gr. B 	I Post 

Assistant 	 Gr. C 	1 Post 

Confidential Assistant 	Gr. B 	I Post 

Senior Draftsman 	 Gr. C 	I Post 

Statistical Investigator Gr. HI Gr. C 	2 Posts 

UDC 	 Gr. C 	2 Posts 

Daftry 	 Gr. 0 	1 Posts 



AU the above posts have been filled up by promotion from 
amongst the eligible regular employees of this Directorate as 
per the guidelines issued by ORGI. 

6. 	That as regards to paras - 4.10 to 4.12 of OA, the respondents 
beg to state that whereas the Hon'ble Tribunal has directed the 
respondents to absorb/consider the applicants against the 
temporary posts to be created in connection with the Census 
2001, the Hon'ble High Court, Guwahati has upheld the Hon'ble 
Tribunal's order with certain modifications. As per directions of 
the Hon'ble High Court the vacancies in the Census, posts are to 
be offered to all the retrenchees of the previous Census 
including the applicants in the order of their seniority. Therefore, 
as per directions of the Hon'ble High Court, the three applicants 
who were the senior most retrenched employees in the grade of 
Computor were re-engaged as Compilers ( known as Computor 
earlier ) for period upto 28.2.2001. As stated in earlier paras 
these posts have been abolished w.e.f. the afternoon of 
28.2.2002. In this regard the respondents further beg to submit 
that the Govt. of India has issued orders banning recruitment for 
2001 Census posts from open market. The direction of theGovt. 
of India is to fill up vacancies only by promotion or by deputation 
vide R.G's letter No. 1201 1/4/2000-IV dated 14.2.2000. In 
pursuance of the directive, the eligible employees of this 
Directorate were appointed by promotion against the available 
vacancies. It is further submitted that no appointment has yet 
been made by this office to fill up the resultant vacant posts of 
2001 by deputation from other departments. Therefore, the 
contention of the applicants that many vacancies have been 
filled up on deputation is only guess work and without reference 
to the actual facts. As regards the contention of the applicants 
for appointment against other available vacancies the 
respondents beg to state that there is no vacancy available for 
2001 Census posts for continuation of the service of the 
applicant beyond 28.2.2002 as the posts of Compilers have 
already been abolished. 

Copy of letter dated 14.2.200 is annexed as Annexure-R/6. 

As regards the long term vacancies that have fallen vacant due 
to retirement etc. the respondents beg to point out that the 
applicants are free to apply for the vacancies in the northl 
course as per eligibility criteria of the recruitment rules and 



Govt. orders in force from time to time in which the applicants 
can duly claim the benefits of permissible relaxation in age etc. 

7. 	With regard to para - 4.13 of OA, the respondents beg to state 
that as explicit from the various instruction/guidelines and office 
orders issued by the Registrar General, India and Govt. of India, 
the creation of temporary and short term posts solely for the 
completion of the 2001 Census Operations and the method 
prescribed for filling up these posts are the policy decisions of 
the Govt. Moreover, this policy decision of the Govt. is issued in 
consonance with the Govt. of India OM No.- 7(3)/E(Co-Ord.)199 

dated 5.8.99. According to this OM dated 5.8.99 the Govt. has 
imposed ban on creation of plan and Non-plan posts and also 
ban on filling up vacant posts. This ban in filling up the vacant 
posts has not yet been lifted. The changes in the policy of the 
Govt. still in force are fit to be referred to. In this regard a copy 
of the direction of the Govt. contained in Department of 
Personnel and Training. Govt. of India letter No. 2.8.2000 PlC 
dated 16.5.2001 regarding the optimization of direct recruitment 
to civilian posts is also enclosed herewith for favour of perusal. 
The respondents have no power to interfere with this policy of 

the Govt. 

Copy of the letter dated 1.2.2000 is Annexure- Rfl 

Copy of the letter dated 21.2.2000 is Annexure - R/8. 

Copy of the letter dated 28.2.2001 is Annexure - R19 

Copy of the letter dated 5.8.1999 is Annexure - R/1 0 

Copy of the letter dated 16.5.2001 is Annexure - R/1 1. 

8. 	That with regard to para - 4.14 and 4.15 of OA, the 
respondents beg to state that the existing vacancies lying in this 
Directorate as on 1.3.2002 are as below 

S 



1  NJ 

I Statistical Or. B 2 Posts Vacant due to bifurcation of 

investigator Gazetted the post of Investigator under 

Grade I restructuring 	of 	Statistical 
cadre. The 	post 	is 	under 
purview of the RG1. This is a 
promotional post 

2 Statistical Gr. B I Post Vacant due to retirement. This 
investigator will be filled up by promotion. 

Grade Ii  
% 

3 Statistical Gr. C I Post Vacant due to retirement. This 

• Investigator is a promotional post. 

Grade Ill  
4 Printing Or. C I Pot Due to death of incumbent 

- Inspector This is a promotional post. 

5 Draftsman Gr. C 1 Post Promotion of incumbent to the 
short 	term 	post 	of 	2001 
Census. 

6 UDC -Or. •C I Pest, Due to deputation to short 
term of 2001 Census in other 
Directorate 	This 	is 	a 
promotional post. 

7 Junior Or. C 1 Posts Due 	to 	promotion 	of 	the 

Stenographer incumbent 	to 	the 	resultant 
vacancy 	of 	2001 	Census 
posts. 

8 Asstt. Or. C 3 Posts. Due 	to 	promotion 	of 

Compiler incumbents to the resultant 
vacancies of 2001 	Census 
posts. 

9 LDC Or. C 3 Posts Due 	to 	promotion 	of 
incumbents to the resultant 
vacancies of 2001 	Census 
posts. 

10 Daftry Gr. D I Post Due to death of incumbent. 

11 Peon Gr. D 2 Posts I (one) post is the resultant 
vacancy of 2001 Cnsus and 
1 	(one) 	is 	the 	resultant 
vacancy of promotion of one 
incumbent 	to 	the 	higher 
regular post. 

-U 

cfc 	1 



Out of the above, vacancies relating to Statistical Investigator 
Grade I - 2 (two) posts, Statistical Investigator Grade II - I 
(one ) post, Statistical Investigator Grade III - I (one) post, 
Printing Inspector - I (one) post, Daftry -1 (one) post and Peon 
- I (one) post are long term posts. 

As regard the other remaining vacancies, it is submitted that the 
permanent employees of this Directorate have lien in the core 
posts and these posts should be kept reserved to allow room for 
their reversion to their original posts when their temporary 
appointment to the higher 2001 Census post is discontinued on 
the expiry of the period of sanction of the Census posts. 

As regds Census of India 2001 posts, there is no vacancy. 
Post sanctioned upto 31.1.2003 had already been shown in 
para —5 above. 

That with regard to para - 4.16 of O.A. the respondents beg to 
state that the re-engagement of the applicants against the post 
of Compilers of 2001 Census was for the period upto 28.2.2002 

the posts of Compilers were created only upto 28.2.2002. 
The re-engagement of the services of the three retrenched 
employees has been terminated from the post of Compilers 
w.e.f. 28.2.2002 under office order No. A. 12021/5/98-Apptt (pt) 
dated 25.2.2002 consequent on the abolition of the three 2001 
Census posts of Compiler w.e.f. 28.2.2002. These are under the 
policy of the Govt. and therefore the question of exploitation 
does not arises. In fact the applicants have been given the 
maximum benefit of the length of service. 

That with regard to para - 4.17 if O.A , the respondents beg to 
state that the vacancy caused by regular eligible employees in a 
cadre due to promotion against the higher post created for 2OO1, 
Census, will be treated as short term post since the promoted 
will be reverted to the same regular post from which th 
employee is promoted on the abolition of the post created for 
2001 Census. Under the instructions of the Govt., Directorate 
has been empowered to fill up all short term vacancies of 2001 
Census or resultant vacancies in Group 'C' & '0' only either by 
promotion or on deputation basis in accordance with the 
provision of Recruitment Rules. In another directive of the Govt. 
adhoc appointments have been totally banned from open 
market against any long term or short term vacancy due to any 
reason whatsoever. In the provisions contained in ORG's letter 
No. 121 1/4/2000-Ad.tV dated 14.2.2000, para 2 is applicable to 



y the departmental promotees only and this para has been 
misinterpreted bythe applicantstosuit their convenien 

That with regards to para - 448 artd 4.19 of OA, the-

respondents beg to offer no comments. 

That with regards to para - 5.1 of the OA, the respondents beg 
to state that the direction of Hon'ble High Cort Guwahati for re-
engagement of the applicants against the2E1O1 Census posts 
has been made only for a short period Lek upt28.2.2002 as the 
post of Compilers to which the applicntace entitled was 
available only upto 28.2.2002. As already stated in the paras the 
post of Compilers created for 2001 Census has been abolished 
w.e.f. 28.2.2002. 

That with regard to para 5.2. to 5.5. of O.A., the respondents 
beg to state that the claim of the applicants for absorption in 
tong term posts, certain concessions such as relaxation in 
maximum age limit to the extent of their temporary service 
rendered before retrenchment, exemption from the sponsorship 
of Employment Exchange etc. are available under policy of the 
Govt. of India and the applicants can very well take advantage 
of these concession in respect of direct recruitment vacancies in 
various Central Govt. Department subject to the fulfillment of the 
eligibility criteria prescribed in the recruitment rules. Subject to 
these conditions there is no objection on the part of the 
respondents for their application in eligible posts at. the time of 
the direct recruitment of the posts. 

U. 	That with regard to para - 5.6. to 5.9 of O.A., the r:espondents 
beg to state that as per the austerity measures of the Govt., 
there is at present a ban on direct recruitment under Govt. of 
India O.M. No. - 7(3) E/( Co-ord)/99 dated 5.8.99. 

15. That with regard to paras 6 to 9 considering the fads presented 
the respondents beg to submit that the post of Compiler for 
2001 Census has been created by the Govt. of india onlyfor a 
limited period upto 28.2.2002. As these posts of Compiler have 
been abolished by the Govt. on the completion of the 2001 
Census, this Directorate has now no power and capacity to 
extend their services beyond. 28.2.2002. The creation of 
temporary and short term posts 1 for the purpose of 2001 Census 
and the method prescribed for filling them are the policy 
decision of the Govt. Further the ban imposed by the Govt. 
under their O.M. No. 7(3)E(Co-ord)/90 dated 5.8.99 on creation 
of plan and non plan posts has not yet been lifted. There is also 



H 
a ban on fitting up of vacant posts. Hence the Petitioners can 

2 	not be accommodated in an manner in this office and therefore, 
the Petition is liable to be dismissed. 

VERtFlCATtGN 

working as /,Q...ECTô e 	L Ok7DW, A.1 #i ,e' '&.. 
be duly authorized and competent to 

sign this verification, dóhereby solemnly affirm and state that 
the statements made' in para 2:. .... are true to my 
knowledge and belief these made in para 	 .S 

being matter bf records, are true to the best of my information 
detived from the office rcdrds and the rest are my humble 
submission before this Honbie Tribunal, I have not suppressed' 
my materiat facts. 

And I sign this verification 
this. 3 d'. ..... month...4JLLi. ... 

Day.. .......... of 2002 at 

Declarant. 
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1\'lINISTItY. OF 11Oi\IE AFI"AIRS/GIUII l\IANTRA LAYA. 

wvinr ftn irc, fbj 
OFFiCE OF THE DIRECTORAtE OF CENSUS OPERATIONS, 

MANIPUR 
Yurnnam L'iki 

A. 1202 1/5/98-Apptt(pt) / 13 	 T9-795OO1 

1,nphoi-.795001 
July 30, 2003. 

0 It D E R 

Whereas the Uon'ble Central Administrative Tribunal. 
Cuwahatj Bench in its order dated 16-2-2000. 2-3-2000. 
22-12-99, 16-2-2000, 20-1-2000. 16-2-2000and 22-12-99 in 
respect of OAs 52/2000, 02/2000. 361/99" 50/7.000 415/99 
51/2000 and 363/99 respectively, directed the r3pOnr3entz 
(Govt to absorb/coi - jder the applicants against th tern- 
pOrary pOLs to be created in connection with the Census 	p 2001 and whereas the lion 'bic nigh Court. Gun,hati in its 
Order dated 7-6-2001 in respect of 'wit Petitis tlo 231/ 2001 to 2 537/2001 which were filed by Gernmerit against 
the aforesaid Or(lerC of the lion 'ble Tribunal, upholding the 
lion'bl(? Tribunal's Orders with mificatjons, directed ZO 
Offer the v acallciOs in the Census posts to all the ret-en- 
Ches Of the previous Census including tho applicants in the 
Order of their seniority i.e., the duration of temporary 
Services rcndercd by thin in the previous Census. 

Whereas 3 (Lhree) temoorary posts Of Combiler (known 
as Computor earlier) sanctioncd upto 28-2.2002 created for 
Ccnus of India 2001 are lying vacant in this Directorate. 

ihcreas as per the directions of the lion 'ble High 
Court contained in its order dated 7-6-2001, the seniority 
list Of -the retrenched Census employees based on the length. 
Of the temorary service rendered by them in the previous 
Census has been prepared and 3 (three) retrenchees have been 
found eligible for (Lhrcc) vacancies of Compiler . 	they 
l)rOadly meet the rec rui Linent c.jualifica tiOn. 

HOw, therefore, as per directions of the Hon 'ble High 
Court, the f011owing seniormost retrenchecl employees of 1991 
Census in the grade of Ccmputor are hereby re-engaged to the 
short t.Cn Vacant posts Of CDInpiler in the pay sca* le of fls. 4000- l00-6000/_ wc. f. the date of their joining duty till 
2 0-2_2002 or till the abolition of the posts whichever is 
earlier : 

Sint Ush,Un lZarujla Dvj 
lid. Abdul Kalatu Shah 
3hri Thokchc flasanta Singh 

2/_ 
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The re-en jinnb of Lhe ahie rot ronch ics ill) ho 

bound by the fo11o,in'j tcrrn an] corviiLiO' 	- 	 - 

V. - 

(1) 	Thcir r-n jomnL 	31 no best: upon them 
any right for regularisation in the posts in which 
they are appointed and in any other poss and their 
services sha]1 be terminated at any time ijt.hOJt 	 V  
aSS i5niflg any reasOn thereof 

Al  
() 	As the posts are created to attend to the additional 
work of Census of India 2001 and likely tobe discontinued 
on or before 20_2 2 002 	their setficeS sh,111 Stafl3 ter- 	- 

iniflated on th cljscontinuaticn/abolitiOfl of the tecnpOrry 
posts crot1 for Cnus OE Ir)dia 2001 and thc ct. .'hall 
have no ii;)bili ty, there fter. 	 . 

	

S . . 	 (3) 	The re-ngajemert is given strictly as perSoniority 

S P(2r thedirocticns of the tlon'hle High Court in the 
H 	 aforesaid orcr against the available vacancies. 

(3. l3irencira Singh) 
k3stt Director of CenOUS 

Opc'r -it.ionS Manipur 

V  

	

. 	
- 

V.  

1emO NO A. 12021/5/OB-Anptt(PL)/ 	Imphal the 30th Jul/01 

	

Copy to 	1) 'rho applicants Of the CM mentioned 	: 

above for information. 

2)The RegiStrar General, India 	 . 	 V  

2/i, Mansingh Road. New Delhi 	 . 1. 
w.r.tO JRG'S letter No. 	.213011/ 
5/2000-A&II dated 23-7-2001 for 	 - V  

information. 
Tho Pay & /\ccounts Officer(COnSUS). 	 • 

1.GCR Duilding 4th FlOor, D-Wiflg. 	 . 	 V  

	

• : 	

New Delhi-110002 	 V  
The HC./ctt. of this office for 

• 	
. 	 information and necsary action. 	• 

k 	 '• 5) Other relevant tiles. 	 . 

• 	 V 	 . 	 : 

• 	 -• 	 \ 	. 	 V. 	

• 	 . 	 V  

	

( 	 •S• 	 • 	 (5.. 	 ndr.3iflqh) 	. 

V ••)\\ 	 7 	
)_VV 	 • V 	

• • Ass Lb, DireCQrQfC.OflSU3 
Opc'ratiois Ilailpur 

• 	 -L 

— 
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Office of the Registrar General, India 
(Government of ; c1ia, A'Ii us fry of Hoi 1W Affairs) 

2/A, Mansingh Road; New Deihi-ilO011. 

PEOPLE ORIENTED 

Ref. No.:A.11020/1/99-Ad.1I 	 Date: 18.02.2002 

ToZa~rhe  

 

y & Accounts Officer (Census) 
Ministry of Home Affairs 
AGCW&M Building 
New Delhi. rd 

- 	 Subject : 	Census of India - 2001 - Creation of Lniporary posts in the headquarters 
of the Directorate of Census Operations: 

• 	
. 	Sir, 

/ In pursuance to this office Order No.A-11020/ 1 /99-Ad. 11  dated 19.1.2000, Order 

/of even no. dated 1.2.2000 and order of even no. dated 28.2.2001 on the above subject, I 
Pit am directed to convey sanction of the President IA the continuation of the under-

mentioned temporary poStS for the Di rectorate of Ceisus Operations, Manipur for a 

further period with effect from 1.3.2002 to 31.1.2003 

S.No. Name of the post Scale a/pay No. of No. of No. of 

posts posts now posts 

originally sanctioned abolished 

S(illCtiOliCtl w.e.f. from the 

1.3.2002 to Directorate 

31.1.2003 

2. 3 4 5. 

(D- 

t 



Statistical investigator 

Grade 11 

Rs.5,500-9,000 1 1 - 

2. Assistant Rs.5000-8,000 I 

I 

I 

I 

- 

- 3. Confidential 

Assistant 	.. 

Rs.5,5u0-9000 

4. Senior Draftsman R5,500-9,000 - 	 1 1 - 

5. Statistical Investigator 

Grade Ill. 

Rs.5,000-8,000 2 2 - 

6. Compiler Rs.4,000-6,000 3 - 3, 	5 

7. UDC Rs.4,000-6,000 2 2 

8. DaItTy Rs.2,610-3,540 1 1 - 

Total 12 9 . 3 

	

..1. 	The expenditure involved is nor-plan and is debitable td the Major Head 3454- 
-. 

Census, Suiveys & Statistics, 01-Census80002 - AbsttaLllon and Compilation, 

S  800.02.00.01-Salaries for the year 2002-2003. 

	

2. 	This has the concurrence of the Ministry 'f Finance, Department of 
	I 

Expanditure's l.D No. 16(31)/E.11.A/99 dated 121.2000 ahd IFD (Honies Diary No. 

229/ FA(ll) 2000 dated 12.l .2000. 

S 	 Yours faithfully, 

(D.S. SAINI) 
UNDER SECRETARY 

No.A:11020/1/99-Ad.I1 	New Delhi, the 
Copy forwarded to :- 	 - 

Directorate of Census Operations, Manipqr 
JRG(I) 
US(Ad.II)/ DD(Ad.I1l)/ US(Ad.IV) 
Accounts Officer, RGI's Office 	- 
PS.toRGl 
Order file 	 - 

(D.S. SAIN1) 
UNDER SECRETARY 
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MINISTRY OF HOME AFFAIRS/GRIll MANTRALAYA 

OFFICE OF THE DIRECTORATE OF CENSUS OPERATIONS, 
MANIPUR 

Yumn am Leikai, 
A. a202 1/5/9-Apptt(pt) /1 ; . 	 1-795001 

ImpIial-795001 

Febiary 5, 2002 

OFFICE_ORDER 

The sezvices of the following persons who were engaged 
as Compilers :Uflder this office Order No,A. 1202 1/5/98-pptt(pt) 
dated 30-7-2001 for a pertod upto 28-2-.2002 or till the abolition 
of the posts whichever is earlier, are hereby terminated w.e.f. 
26 2-2002(afthr noon) consequent on the abolition of the 2001-
Census post of Compilers (three posts) vide ORG'S Ref No,A. 11020/ 
1/9-Aci.11 dated 18-2-2002 :- 

Srnt. Usham Kami].a Dcvi 	 . 
McI. Abdul Kalarn Shah 
Shri Thokchon I3asan.ta Singh 

(S.Birenca Singh) 
ASSISTANT DIREXT0R 

NO.A. 1202 1/5/98-Apptt(pt)/ 
Copy to :- 

Imphal, the 25th Feb.2002 

AU concerned for information 
TI)e Jt. Registrar General, India 
2/. Mansingh Road, New Delhi-110011 
The Pay & Accounts Officer(Cerisug), 
AGCW & N Building, Ip, Estate. 
New Delhj-110002 
The HC/Asstt, of this office for information 
and necessary action 
Other relevant files. 

- 	 •-• 	- 

: 	(: (S.Bjrendra Singh) ' 	
ASSISTANT DIRTOR 

c 

	
/ ,-, 
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HIGH 0URT ' 

(uTH COURT OF ASSNI, NAGAIjAND, MIGHALAYA, MANIPUR, TRIPLJRA, 

t1d 	MIZOPJM AND ARUNACHAL PRADESH) 

WRiT ,. PETITIONJCIVIWNOS. 2531/2001, 2532L0011- 

2533/20012534/20...0, 2535/2001 t 	2536J2901 and 

(1) In WP(C) No.2531/2001 s- 
Union of India. 
The Registrar General of India. New Delhi. 

The Director of Census Operations, ManipUr. 

Petitioners.  

_VerSUS- 

•Oinarn Indramani singh, 
.imphal, 	lianipur. 

• ... Respondent. 

• In WP(C) 	No. 	2520, 	
- p 

• 

• 
Union of India and 2c,thers. 
(as in WP(C) No. 	2531/2061) 

Petiti,oners 
Versus- 

Md. Hatim Mi, 
Viii. Yairipok Bamon Leikai, 
Manipur. 

Respodent 

InWP(jNo.L 2533/ 2 O.Qj. $ 

• 	Union of India and 2 others. 
(as in WP(C 	No. 	2531/2001). 

• ... Petitioners.  
• -Verüs- .',. 	I.  

Shri K.S. 	Theirni, 	/ 

• 	 of viii. Hundung, 	Ukhru], 
Manipur. 

Ronde 

In wP(C) 	No. 	253 	2001 z- 
• 	 • Union of India and 2 others. 

(as in WP(C) 	No. 	2531/2001) 
Petitioners 

-Versus- 

Nd. 	Hasini Ithan, 
of viii. Top, 
ManipUr. 

.... Reudent 

In WP(C) 	No. 	2535/2001 :- 
Union of India and 2 others 
(as in 	p(C) 	No. 	2531/2001). 

Petitioners. 

-Versus.- 

pIttstt 	 . 

• 	
: . . . . . . 	 2 

AlIV0C't  _•__ 	- 
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Shri. A. Gopal Singh, 
'3 	of.vill. Top, 

Dist. Imphai., Xlanipur. * 

2nden t.  

(6) 	 - 
Union of India and 2 others 
(as in WP(C) No, 2531/2001) . 

itiers. t1,  •.. t 	 on- 
-Versus... 

Th Basanta Singh, 
of Bishnupur, Imphal. • •.:;;: 	 • • • . 
	1.espondent. N.

• 	(7) 	In wp(c) No. 2537/2001 

Union of India and 2 others. 
(as in WP(C) No. 2531/2001). 

• 	: 	 . . , . 
	Petitioners 

-Versus 

Nd. Abdul Ralam Shah, 
f it 	 of viii. Yairipok, 

Dist. Thoubal, Manipur. 

jesPondent. 

I 	
3 

THE HON 1 BLE THE CHIEF JUSTICE (ACTING) MR. R.s. MONGIA 

THE HON'BLE MR. JUsTICE D. BI$WAS 

For the petitioners 	* Mr. K.K. Mahanta, Cosc. 
For the respondents 	3 Mr. B.K. Sharma, Mr. U.K. Goswarni, • 	

Mr. R.K. Bothra, Mr. B.P. Sahu, 
Advocates. 

Date of Hearing and Judgment & 7th June, 2001. 

JUDGMEET  

' 	

AND_oRDEQJj 

Th.s order will dispose'of WP(C).NOS.2531/ 

2001, 2532/2001, 2 533/2001, 2 534/2001, 2 535/2001, 2 536/2001 
and 2 537/2001 	he impugned orders, passed in the Oriqin1 

H Appflcatjons by the Central Adininistrative Tribunal, Assam(for 
th.CATthough identical, are of different dates in • 	;';. 

: 	these cases. However, the ordr passed in the Review 

Applications is the same in all the cases. The 
facts .are 

being taken from wP(C) No. 2531 of 2001. 

S. 

tH 	
•.s 	 3 

AP 
joCUt 	

I, i ••••••• 
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We have heard Mr.' K.K. Mahanta, learned 

• ,': Central Govt. Standing Counsel appearing for the petitioners 

and Mr. B.K. Sharina, learned counsel for the respondents. 

The writ petitlorj in wp(c) No. 2531 of 2001 
,' 	": • 1 

is against the order of the Ce,ntral Administrative Tribunal, : 
Guwahati !3ench (for short, the CAT), dated 20th January, 

2000, gassed In Orfcifn1 	 Mr 	11c/00  

8/7), as also the order passed on review 'filed by the 

respondents (petitioners before us), dated 11th January, 

2001 (Annexure-B/11), by. which the Review Application was 

dism.tssed 0  

Instead of giving the facts giving rise to 

the present petition,4t will be apposite to reproduce the 

ordeJ': Pnssed by the CAT, dated 20th January, 2000, as also 

'-I 'I

.,. 
	

the order dated 11th January, 2001, passed on the Review 

F. 
Application, 

c1 
r 

% 

10 

"20.1,2000. 

• I 	 This is a consent order as agreed by the 
learned counsel for the parties. The brief 
facts are as follows s 

The applicant was appointed Lower Diviin 
Clerk on 28.2.1991 in the Census Department for 
the purpose of Census Operation of 1991. After 

• 	the operation was over, the applicant was 
retrenched. According to the applicant the 
census operation for the year 2000 will be taken 
up from January, 2000 and, therefore, some 
vacancies will arise. The applicant taving 
worked for almost .two years submitted Annexure-5 
representation dated 28.8. 1996 for appointment 
in a suitable post. However, the representation 
has not yet been disposed of. Hence the present 

• 	application, 

Heard Mr. S. Sarma, - learned counsel for the 
applicant and hr. B.S. Basumatary, learned Addi. 
C.G.S.C. 	It is agreed by the learned counsel 
for the partiesthat as per the decision of 
the Apex Court in Government of Tarnil Nadu and 

t1;h 	'V. G. Md.. Arnmendden and other, reported 
in (1999) 7 5CC 499, the applicant is entitled 
to get the appointment when the new vacancy will 
arise. AS per the said decision, the learned 

counsel . 
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counsel for the parties'submit that the 
applicant may be absorbed in the vacancy that 
will occur for Census Operation of 2000 in a 
suitable post which he is'entitled to following 
the judgment of the Apex Court. 

The application is accordingly disposed 0f0W 

Order dated 111.2001 on Review Applicatiop - 

IX  a~ 

• . 
	 J •  

•i. I• 

• .;•;J :;, 

'F 

'All the Review Applications were taken 
up toaether for consideration since it involved 
si!nilar questions of facts and law. 

2. 	Number of applications were filed before 
the Tribunal by the retrenched census employees 
for regularisation of their services in the 
light of the judgment rendered by the Supreme 
Court in Government of Tamilnadu and another v. 
G. Md. Aininendden reported in (1999) 7 SCC 499. 
This tribunal in the light of the directions 
rendered by the Supreme Court allowed the 
applications. Now these Review applications 
have been •.ied by the Union of India referring 
to the comrnu,ations those were sentto th 
learned StandinCnse1 for the Union of India 
by the concerned authority indicating the 
policy decisions which were taken by the respon-
dents. The aforementioned communications were 
sent by the Ministry of 'Home Affairs and 
Ministry of Finance. By the communication dated 
5,8.1999 the Ministry of Finance issued certain 
guidelines on expenditure management and to make 
fiscal prudenc& and austerity which also mentioned 
about the ban on filling of vacant posts and 
10% cut in posts0 By the communication dated 
14.2,2000 sent from the Ministry of Home Affairs 
were also pertaining to filling up of Group C 
and D posts in the Census department either by 
promotion or on deputation stopping ad hoc 
appointment" from open market. 

30 	We have, heard learned counsel for the 
Union of India and also the counsel appearing 
for the opposite party/applicants in the 0.A. 
On perusal of the documents those referred to 
earlier we rio not find that those niaterials 
provide any scope for review Of the earlier 
judgment passed by this Tribunal0 The materials 
now produced by the review petitioners does not 
call for review of the earlier order0 The 
powere of review is not absolute and unfettered0 
The power is hedged with limitationsprescribed 
in section 114/Order )1VII Rule 1 of C.P.C. 
read with'tsection 22(3) (f) of the .Administraive 
Tribunals Act, 1985. No such ground for review 
is discernible in. the case in hand 0 . • 

4. 	Under the facts and circumstances these 
Review Applications are liable to be dismissed 
and thus dismissed. 

There shall,however,be no order as to costs0 1' 

5 

TO 
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Apart from the fact that the order dated 

20th January, 2000 is a consent order, we also find 

nothing wronq or illegal in the same. The order is 

in consonance with the dicta of the Apex Court laid 

dOwn in Govt. of T.N. and another v. G. Mohamed Ammenu-

deen and others, reported in (1999) 7 sCC 499. The 

objection raised by the learned counsel for the 
•1.' 	

petitioners i that 	... 	in the aforesaid 
by the Apex Court 

judgment directions were givenjthat as per the scheme 

approved by the Apex Court the retrenchees may be 

absorbed in any vacancy that may be available in any 

Government Department, whereas in the present case, the 

directions of tAT were being confined only to the 

Census Department. Were of the view that if the 

directions were being only confined to Census Department, 

the respondents herein (the applicants before the CAT) 

should have some grievance as the right of consideration 

was 	being only confined to Census Department and not to 

the other Departments of the State Government. 	I,earned 

counsel for the respondents (applicants before the CAT). 

H has stated that he is satisfied with the directions 

given by the CAT. 

H 
We have also gone through the order passed on 

the Review Applications. 	We find no infirmity in the 	H 
same. 	We concur with the reasoning adopted'by the CAT. 

While dismissing the writ petitions, we 

• 	
• heteby direct t1e petitioners to carry out the directions 

given by the CAT within two weeks. 	However, we, 	as a 

• 	
• matter of abundant caution, make it clear that the. 

• petitioners would offer the vacancies to the retrnchees 

: 
according to their length of service. 	A person s)ith 

longer length 	 in of service 	a particular category would 

be.... 
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be offered the job first and then the other 

retrenchees in that order. After exhausting the 

. .. retrenchees, if there are still more vacancies 

availb1e, those may be filled by any other mthod 

H 1)rovlded under the Rue. Th 	dtrectjons wulLid 

be applicable to all the retrencheés irespectjve of 

whether or not they were a ' Pplic ants before the CAr. 

• 	Copy of this order, attested by th e  

eyo 
1 

be given to the counsel for the 

	

parties 0 	 - 

• 	 . 

rr 

• 	 • 	
i 

1:j'. 	
• 	 . 	 - 

I . 

• 1 

•1 

• 	 . 	 . 

• 	

-4' 
I; 	

•1, ' 	

- 

• 	 .. 	 , 

-.--- - 
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eott1ieRe :r gis ti-ar al, India 
(Governijien t of di(7, A'Iii i is (rj of Home Affairs) 

2/A, Mansingh Road, New Deihi-ilO011. 

5Tf 
PEOPLE ORiENTED 

Ref. No.:A.11020/1/99-Ad.II 	 Date: 18.02.2002 

To

YPfhe y & Accounts Officer (Census) 
Inistry of onie Affairs 

AGCW&M Building 
New Delhi. 

Subject : 	Census. of India - 2001 - Creation of temporary posts in the headquarters 
of the Directorate of Census Operations: 

Sir, 

In pursuance to this office Order No.A-11020/1/99-Ad.II dated 19.1.2000, Ordr 

of even no. dated 1.2.2000 and order of even no. dated 28.2.2001 on the above subject, I 

am directed to convey sanction of the President to he continuation of the under-

mentioned temporary posts for the Directorate of Census Operations, Manipur for a 

further period with eflcct from 1.3.2002 to 31.1.2003 :- 

L. . 

• 

1' 

I 

.2 

S.No. Name of the post Scale ofnzy No. of No. of No. of 

posts posts now posts 

originally sanctioned abolished 

sanctioned w.e.f. from the 

1.3.2002 to Directorate 

31.1.2003 

1 2 3 4 5 6 

6-) 
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Statisitcal lnvestiator 

Grade II 

Rs.5,500-9,000  

2. Assistant Rs.5000-8,00()  

3. Confidential 

Assistant 

Rs.5,5i0-9000  

4. Senior Draftsman Rs.5,500-9,000  

5. Statistical Investigator 

Grade Ill 

Rs.5,000-8000 2 2 - 

6. Compiler Rs.4,000-6,000 3 - 3 

7. UDC Rs.4,000-6,000 - 2 2 - 

8. DafIry Rs.2,610-3,540 - 	 I 11 - 

Total 12 - 9 3 

The expenditure involved is non-plan and is debitable to the Major Head 3454- 

Census, Surveys & Statistics; 01-Ccnsus;800.02 - Abstraction and Coinpi1aton; 

800.02.00.01-Salaries for the year 2002-2003. 

This has the concurrence of the Ministry of Finance, Department of 

Expanditure's l.D No. 16(3I)/E.1I.A/99 dated 12.1.2000 and IFD (Home)'s Diary No. 

229/FA(li) 2000 dated 111.2000. 

No.A.11020/I/99-Ad.1I 	New Delhi, the 
Copy forwarded to 

Directorate of Census Operations, Manipur. 
JRG(l) 
US(Ad.II)/DD(Ad.1Il)/US(Ad.IV) 
Accounts Officer, RGI's Office. 
PStoRGI 
Order file. 

Yours faithfully, 

(D.S. SAINI) 
UNDER SECRETARY 

H 
(D.S. SAINI) 

UNDER SECRETARY 



BY Fax/Speed Post 

: 
2Ø7na "REGGEiNLIND" 	

do/No. 12011/4/2000-Ad.IV 	/ 

GoVERNMINI OF INDIA 
	 / 

MINISTRY OF HoME AFFtms/GRm MANTRALAYA 

4R 	1'T 	irr 
OFFICE OF TUB REGISTRAR GENERAL, INDIA 

9f,tTtiT 21A, Mansingh Roa 
New Delhi, the 	 14.02.2000 

To, 
All IDCOs, 

Subject : Filling up the post sanctioned for Census of 
India-2001. 

Sir, 

I am directed to say that a number of posts have been 
sanctioned for Census of India-2001. These posts are required 
to be filled in as early as possible. As you are aware all th 
Group 'C' posts sanctioned for the above Census and the 
vacancies caused , in Group 'C' and 'D' categories due to 
promotion in higher grades are to be filled by DCOs and the 
posts coming under Group 'A' and 'B' are to be filled by this 
office. You..are requested to ensure that the posts available 
for Census of India - 2001 in Group 'C' and 'D' are filled 
in only either by promotion or on - deputation basis in 
accordance with the provisions of Recruitment Rules. . Direct 
recruitment 'from open market is :  not to be made in any case for 
the above posts. A suggested model 'order' for promotions 
against above mentioned posts is enclosed, which inay be used 
with suitable need based modifications. 

If some of the officials appointed against Census of 
India - 2001 posts have to be regularised later, on 
availability of long-term vacancies due, to retirement etc, 
separate orders for their regularisation must be issued. 

So far as Group 'B', posts are concerned you are 
requested to send by 25th February'2000 the A.C.R. dossiers for 
last 5 years, vigilance clearance and seniority list of the 
feeder grades of each category of Group 'B' posts to enable us 
to process the cases for their promotions. Where eligible 
persons are not available for promotion ,  against Group 'B' 
posts, action to fill u' the post on deputation may be 
initiated by the directorate. Action taken in this regard be 



I' 
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ommunicated to ORGI. 

All posts, to be filled in by deputation may be 
adverti'sed in leading newspapers and Employment News, through 
DAVP, in addition to circular to Govt. of India and State Govt. 
offices etc. 

Yours faithfully, 

(M. R. Sinyh) 
Under Secretary to the Govt. of India 

/ 
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go/No. A.11020/1/99-Ad.1I 

GOVnRNMN1 OF 1NLflA 

MLNIS1RY OF 110MB AFFMRS/GRU1 MTAy 

• 	 i 	 rr 	riirzr 
OFFICE OF TUE REGISTRAR GENERAL, INDIA 

2/A, MANSINGIf ROAD, 

fkTf4t 	1.2.2000 --------------------- New Delin, the 

To 

The Pay & Accounts Officer (Census), 
..-/ 1.linistry of Flame Affairs, 

AGCW&M Building, 
New Delhi. 

SUB: 	Census of India - 2001 - Creation of temporary posts in 
• 	the 	headquarters 	of 	the 	Directorates 	of 	Census 

Operations. 	 . 

Sir, 

In pursuance to this offi'ce order No. A-11020/1/99-Ad.II 
dated 19.1.2000., 1 •a'm directed to convey the sanction of the 
President of India to the creation of the under-mentioned 
temporary posts • for the Directorate of Census Operations, 
Mani, ur, with effect from 1.2.2000 for a period upto 28.2.2001 or 
t 11 further orders whichever is ealier in connection with the 
Census of India - 2001 Census work :- 	 • 

S1.No. 	Name of.'the post 	Sca].e of pay 	No. of posts 
created 

1 	 2 	 3 	. 	 .4 

 Investigator 	, Rs. 5,500-9,000 	• 	1 

 Accountant Rs. 5,500-9,000 	1 

 Confidential 	Asstt. R.s. 5,500-9,000 	. 	I 

 Sr. 	Artist Rs. 5,000-8,000 	, 	1 

 Statistical 	Asstt. Rs. 4,500-7,000 	2 

contd. 

S. 



Yours faithfully, 

( B.P. JA N ) 
DEPUTY/DIRECTOR 

6. Cothpütor 	 Rs. 	4,000-6,000 3 

UDC 	 Rs 	4,000-6,000 2 
7 

8 Daftry 	 Rs 	2,610-3,540 1 

Total 	 12 

 DarnesS and other 	allowances 
the 

shall be 	dmiss'b1e 	as per 

Government 	of 	I  ndia 	from 
the rules 	and 	regulations 	issued by 

time to:time. 

 
The 	xpnditUrC 	involved 	

is non-plfl and is debitable 	
to 

StatistiCs 	01-census; & 

the Major. 	Head 	3,454-CenSUS, 	Surveys 
Compilation; 800.02.00.01-SálariCS 	for 

800.02 -7. 	Abstration 	and 

the years 	1999-2000 	and 	2000-2001. 

	

No. 	f.1IO2O/1I99-t11' 	
NCWhj1 the 

Copy forwarded to 

• 	 ..i" 	 fl4v.rtor of Census OperatiOfl6 Manipur. 

	

12. 	JRG(l). 
ConU1taflt. 
US(Ad.I1)/DD(Ahh1)S' 

	

/ 5. 	
AccoUnts Officer, RG's Office. 

	

I 6. 	PS to RG1. 
\7' 	': 	Order file. 

J 

1v ' 

-. 	 •..:.: 	..-- . 
.... . .. ............................. 

1. 

• • 

(B.P. JAI 	) 
DEPUTY DIRECTOR 



LEF@ 

pay scale of Senior Drawing Assistant read 
Rs.6500/__105001 instead of Rs.5500/__9000/ 

or Accountant in the pay scale of 
read as Assistant in the pay scale of 

s.5000/__80001 

) 	 — 
kr 	

3ai 
ri 	

) 
Copy to 	 Deputy Director 

All DC(?5 (except Nag1and, A&N Islands and Lakshadweep) JRG(I) 
Consultant 

DD(Ad. 'I)/US(Ad 'I)/US(AdIV) 
Accounts °ffjcer

,  RGIS Offjc P5 to RGI 
Order file 

(B.p. 	ai.n) 
Deputy Dicector 

I 

In partial rnodifiatjofl\Of 
th is office letters of: even 

number
.  dated 1 .2.2000 and 19.i.2000\ regarjg 

sanc 	order for headquar5 office 	
fo r 	 jO the creation of the posts 	

the strengthening of the  of the DCOS and 	ORGI, amendments/mo
difications are hereby 	 the fotliowing 

made for necessary action: 
1. 	

orReearch Officer read as Research Officer (Map) 
L - 

1-ri 	
OU411-4/9 

1) I• ( flSUS 0 %$ 	 -. 

,L'' 	.; 	 rno/No. A.i102O/l/99_AdII ' 

OVMT or INDIA 

c 	L. ')) 
•• 	MINtSy OF 1101111  ArPA1Rs/GIi MANTYA 

r 	r  q. OFFICE OF THE RE(~!S -I -RAR OENERAL,INbIA 

To 

The Pay & Accounts Officer (Census), 
Mipistry of home Affairs, 
AGCW&i Building, 
New Dlhj 

	

Subject.. Census of India 	20001 
- Creatj 

	

 in the headqua 	 of temporary posts 3 of ORGI s t611 as in the Mead-quarter8 of the Directorate of Census Operations 

CORRIGENDUM 



I9eKs'Ze7 

24 ,  

~rl 	N 0111cc of the Regis Li ai General, India 
(Government of India, Ministiy of Honve Affairs) 

2/A, Maiisingh Road, New Deihi-ilO011. 

TV 
PEOPLE OPJENTE1) 

flef..No.:A.1102U/J/99-A(1.11 	 Date:. 28.02.01 

Pay & Accounts Of 	(Ccnsus) 

H Ministry or onie Affairs 
l l 'K ACW&M Building 

New Delhi.. 	 S  

Subject 	Census of India - 200 1 Creation of temporary posts in the head4uarters 

olihe Ducctoiatc olCcnsus Opei Litlous 

Sir, 	 . 	 "-- 

In pursUance to this office Ordcr.No.A-1 102011/99-AdJI dated 19.1.2000 and in 

S 	 continuation of Order of even no. dated 1 .2.2000 on the above subject, I am direäted to 
coniey sanction of the I'residnt to continuation of the under-mentioned temporary posts 

• for the Directorate of Census Operations. Manipur for a further period of one year with 

• 	effect from 1.3.2001 

J. 

V 

(t 

S.No. Nunte oft/ic post Scale of pay No. ofposts 

1 2 3 4 

1. 
2. 

Statistical Investigator Gi II 

•Accountait 

Confidential Assistant 

Rs 5,500-9,000  

Rs.5,500-9,000  

Rs.5,500-9000 I V 
3. 
4. @Senior Artist Rs.5,000-8,000  

5. Statistical investigator Grill Rs.5,000-8,000 2 V 
6. Compiler 	 _____ 

UDC 
Daftry. 

Rs.4,OOO-6,OOO 

Rs,4,000-6,000 

Rs.2,6lO-3,54O 
:::.Tótal:H. 

3 

2 / 
I 
12 

7. 

8. 

0  3 
• ' Sq ,.  



-'-I 

L 	
\ •• 

rtist and Senior Drauglitsmaii has been merged as Seior Q:.! @Thé posts of Senior Artist, A 	
CE 

Draughtsman vide this Office Order no. 22/1/1997-Ad.11 dated 4.4.2000. 

•' 	
The expendifttrc involved is non-plan ani is debitable to the Major I-lead 3454- 

X Census, Surveys & -Statistics; 01 -Ceiisus;800.O2 - Abstraction and Compilation; 
800 0200 01-Salaucs For the yeats 1999-2000,2000 2001 and 2001-2002 

2. This issue with the concurrence of IFI) (1 lome) vide U.O. No. 229/FA(H) 2000 dated 

12.1.2000. 

Yours faithfully, 

: 	No.A. I 1p20/l/99-Ad.l1 	New Dclhi, the 28.0.200 1 

Copy forwarded to 

Directorate of Census Operations, Manipur 

3. Consultant 
/4. US(Ad.11)/DD(Ad.1l1)/US(AtIl'') 

I 5... Accounts.OlfiCer, RGI's Oulicc. 
(6. PStoRGI 

7. Order flle 

Ai 

( D. S. Snuit) 
Under Secretary 

S 

D. S. Saiitii) 
Under Secretary 

(D4 



DeP :ux 0 ! 
N w Delhi, 51h August, 1999 

/ Office Memorandum 
j 

Subject. Guidelines on Exp1enth 	 - ture Management fiscal prud6nce and austerity. 

In continuation of this Department's O.M.No. 19(l)-E.11(A)/98 dt. 
20th.. 

J< Adgust, 1998 and 10" February, 1999 on the subject cited above, it has been decided 
to implement the following additional austerity measures with immediate effect:- 

/, 
(4.) B&nreati9n of Plan, and Non-Plan posts 

/ 
A 	 The e,ting ban oncreation of Non-Plan posts will continue and should be 

strictly eifoØd."Any unavoidable proposals for the creation of plan posts including 
• 	Groups 'B, 'C' and 'D' posts shall continue to be referred.tó the Ministry of 

Finànce(Departmént ofExpenditure) for approval. 	 / 

(2) Ban on filling up of vacant posts 	 '. 

•Every Ministry/Department shall undertake a review of all the posts which 
t are lying vacant in the Ministry/Department and in the Attached and Subordinate 

Offices, etc., in consultation with the Ministry of Finance(Deptt. of Expenditure). 
FAs will ensure that the review is completed in a time bound manner and full details 
of vacant posts in their respective Ministries etc., are available. Till the review is 
'completed no vacant posts shall be filled up except with the approval of the Ministry 
of Finance(Department of Expenditure). 0 

10% cut in posts 

Those Ministries/Departments which have not fully implemented 
'Government's decision to' achieve 10% reduction in the number of posts (as on 
1.1.92) shall implement the said decision immediately. 

Purchase of new vehicles 

Purchase of new vehicles is banned until further orders. Exceptions will be 
allowed only for meeting the operational requirements of Defence, Central Para 
Military Forces, etc. 

10% mandatory cut on Non-Plan non-salary expenditure 

Every Ministry/Department shall make a 10% mandatory cut during the 
current year (1999-2000) on Non-Plan, non-salary expenditure, i.e., on TA, Office 
Expenses, POL, OTA, honorarium, etc. No re-appropriation of funds to augment 

V 



• 	- 	
•- - 	 --- 	 •- 

• 	 •• 	: 

	 0 

N 

these heads of expenditure would be allowed during the current financial year. 
Austerity must be reflected in functions. organised by the Govt. of India (meetings, 
conferences, inaugurations, etc.) and in furnishing of offices/offices at residences. 
The expenditure limit prescribed for these purposes shall be strictly enforced. 

(6) Foreign Travel 

Foreign travel funded by the Govt. of india, unless it is absolutely 
unavoidable, shall not be undertaken till the end of the current financial year. 

(1) New expenditure proposals 

No newexpenditure proposals will be entertained during the current financial 

* 	year except those announced in the budget. 

(8) Expenditure on existing schemes/programmes 

Any návoidabe increase in expenditure on existing schemes/projects shall 
be met out of savings; no additional funds will be provided for this purpose. 
Proposals for inter State transfer of funds •in respect of schemes covering all the 
States will not nonnally be entertained. 

All existing instructions on austerity/economy in expenditure issued by the 
Ministry of Finance(Departnient of Expenditure) from time to time shall be strictly 
enforced. 

Secretaries to the Govt. of India and Financial Advisers arc requested to 
ensure strict compliance of the above instructions. 

0 •  

(C.M)vádev) 
Secretary to the Govt. of India 

To, 	 it 

- 	All Secretaries to the Govt. of India(By name) 
All Heads of Public Sector Enterprises 
All FAs(By name) 

All Chief Secretaries of State Governments with the request that they may consider 
issuing similar instructions in respect of their State Governments. 



"j 	
/y414L 

No.218I2001pJC / 	 Government of India I ( 	C
Ministry of Personnel, Pubflc Grievances Pensions 

9 	 Department of Personnel & Training 

	

i• 	.... 	
New Delhi, the IL May, 2001, 

OFFICE MEMORANDUM III.. 

	

e \ " 	 • 

A84jecf: . tjmjs0Ofl.of direct recruitment to civilian posts. 

	

\ 	..- 

The Finance Minister while presenting the Budget for 2001-2002 has stated 

thatUa1l requiremehts df recruitment will be scrutjnjsed to ensure that fresh recruitment 

is limited to 1 per cent of total civilian staff strength. As about 3 per centof staff retire 

every year, this wifl ieduce the manpower by 2 per cent per annum achieving a 

	

• 	reduction of 10 percent in live years as announced by the Puma Minister'. 

• 1.2 The Expend iture Reforms Commission had also considered the issue and had 

recommended that each Ministry/Depajment may formulate Annual Direct 

Recruitment Plans through the mechan Ism of Screening Committees. ' 

2.1 All MinIstriesIDcpatments are accordingly requested to prepare Annual Direct 
• Recruitment Plans coveung the requirements of all cadres, whether. managed by that 
Minis y/Departnnt 

	

• 	I etc. The task of preparing the Annual Recruitment Plan will be undertaken in each. 
1Y\ J Ministry/Dapartment by a Screening Committee headed by the Secrtary of tha 

•• 	 i 	Ministry/Department with the Financial Adser as a Member and JS(Admn.) of the 
I AI 

- 

	

• _-7 	representatj each of the Department of Personnel & Training and the
. 

 Department of çt4J 
/Expenditure..W11llèth Annual Recruitment Plans for vacancies in Groups 'B', 'C' and 

could be cJeare . by this Committee itself, in the case of Group 'A' Services, the 

9 4 	nnuai Recruitment Plan would be cleared by a Comrhittee headed by Cabinet 
• . /Secretary Mth Secretary of the t)epartment concerned, Secretary(00p1) and 

/SecretarY(Expen(JitlJre) as.Menbers. . 	 . 
-S 

	

- 	

Contd.I---- 

) 

• 	 •• 	. 

.' I. 

I.. ; ,.  

I 
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2.2 	
While preparing the Annual Recruitment Pians the concerned Screening 

/
Committees would ensure that direct recruitment - does not in any case exceed 1°! of 

()

the total sanctioned sfrength of the.De adment. Since about 3% of staff retire L
veLy  

/
year, this Would translate into Only 1/3rd  of the direct recruitment vacancies Occufflng in 
each year being fifledup Accord ingly direct recruitment would be limited to1/3 of 

the direct recruitment vacandes arising in the year Subject to a further ceiling that this 
does not exceed i°i 

of the total sanctioned strength of the Department While 

examining the vacancje to be fifled up, the funcfJonai needs of the organlsao would 

be critically examined so that there is fiexibnity In filling up vacancies In vanous cadres 

depending Upon their relative functional need. To amplify, In case an organisation 
flee S 

ce n pos $ to be filled up for safetyIsecunty/Op00j considerahons a 
corresponding reduction in direct  
be done. with a 	

recrujnt In other cadres of the organisatjo may 
view to resirictin the overall direct recruitment to 

Ofle4hfrd of 
vacancies meant for direct rae trnen subject to the condjtjon that the total vacancies 
propos 	

or i ing p griould be within the 1% ceiling. The - remaining vacancies mearnfordirect?frh 

not be fi ledup by Promotion or otherwise and these posts will stand abolished 

2.3 	
WhIte the Aririjai Recntment Plan wou d 	 to be prepared lmmediatetyf& 

vacaflcs anticipated in 2001-02 the issue of filling up of direct recruitment 
Va OXisting on the date of Issue of ff 	 cancies  

pare 

7 

I

V 
I.: 

p 2.4 	
Thevacancjes finally cleared by the Screening Committees 

Will be filled up duly 
applying the rules for reservation, handicapped 
Fue a mis a e 

Mir t Dpmentsinjts would obtain beforehand a No Oujeclion 

Generaii Employment and Training that suitht 

Co ntd .1- 

S 

.1 	•---;. • 

d1 f101 ror 

U 
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thereafter place indents for Direct Recruitment. Recruiting agencies would also nQt 
- --- - - 

accept any Indents which are not accompanied by a certificate indicating that the same 

has: been cleared by the concerned Screening Committee and that suitable personnel 

are not available with the Surplus Cell. 

: 3 : 

The other modes of recruitment (including that of 'promotion 1) prescribed in the 

) Recruitment Rules/Service Rules would, however, continue to be adhered to as per 

/ the provisions of the notified Recruitment Rules/Service RuIes.' 

The provisions of this Office' Memorandum would be applicable to all Central 

Government Ministries/Departmenth/organisauons including 'Ministry of Railways, 

Department of Posts, Department of Telecom, autonomous bodLes - wholly or partly 

financed tiy .  the Government, statutory corporations/bodies, civihans in Defence and 

non-combat ised posts in Para Military Forces. 	 ' 

All Mini stries/Departme nts are requested to circulate the orders to their 

attached and subordinate 'offices, 'autonomous bodies, etc. under their administrative 

control Secretanes of administrative Ministries/Departments may ensure that action 

based on theKtorders Is taken Immediately. 

1 	 8 	Hindi version will follow.  

L- 
• 	(Harinder Singh) 

Joint Secretary to the Govt. of India 

To, 

1 	All Ministries/Departments to the Government of India 
(as per standard distribution list) 	 - 

2. 	Chairman, RRB, SSC, UPSC. and C&AG. 

3 	All Financial Advisers (By name) 

I. 
II 
I. 

11 \i4 


